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‘but regret the way the Presi-
dent's rule was brought about
in the State of Orissa’.”

The amendment was negatived

Mr, Deputy-Speaker: The question
is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 25th February, 1961,
under Article 356 of the Constitu-
tion in relation to the State of

Orissa.
The motion was adopted.

*SUPPLEMENTARY DEMANDS FOR
GRANTS IN RESPECT OF ORISSA

Mr. Deputy-Speaker: The House will
now lake up the Supplementary De-
mands for Grants in respect of
Orissa, 1 might request hon. Mem-
bers to intimate at the Table the num-
ber of the cut motions they want to
move. I will treat them as having
been moved if they are received within
fifteen minutes and if they are other-
wise admissible.

Dzmanp No. 2—Jams

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,03,500 be granted
to the President out of the Con-
solidated Fund of the State of
Orissa to defray the charges whicn
will come in course of payment
during the year ending the 31s:
day of March 1881 in respect of
Jails"."” (2)

Demanp No. 3—Pouicz

Mr. Deputy-Speaker: Motion mov-
ed:

“That & supplementary sum not
exceeding Rs. 10 be granted to
the President out of the Coasoli-
dated Fund of the State of Orissa
to defray the charges which will

o ——— e R —

in Respect of Orissa

come in course of payment during
the year ending the 31st day of
March, 1861, in respect of
‘Police’.” (3)

DemanD No. 4—PLANNING AND Rxcon-
STRUCTION AND OTHER EXPENDITURE
RELATING TO THE PLANNING AND Co-
ORDINATION AND POLITICAL AND Smm-
VviIcEs DEPARTMENTS

Mr. Deputy-Speaker: Motion mev-
ed:

‘“That a supplementary sum not
exceeding Rs. 15 be granted to
the Presldent out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1861, in respect of
‘Planning and Reconstruction and
other expenditure relating to the
Planning and Co-ordination and

Political and Services Depart-
ments'."” (4)

Demanp No., 5—ComMmuntTy DevRLoe-
MENT

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 20 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31sy day of
March, 1961, in respect of

‘Community Development Projects
ete.".” (5)

DEmann No. 6—River VaLiey Davz-
LOPMENT

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 15 be granted to
the President out of the Consoli-
dated Fund of the State of Orisss
to defray the charges which will
come in course of payment during

*Moved with the. .ttco. ml!mndati;n o} “ the Frul.iden _.L.
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the year ending the 31st day of
March, 1961, in respect of
‘River Valley Develobment'.” (6)
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in Respect of Orissa

the President out of the Consali-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during

the year ending the 31st day of
Demanp No, 8—Stamrs March, 1961, in respect of
‘Expenditure relating to the Edu-

Mr. Deputy-Speaker: Motion mov- cation Department’.” (11)

ed:

“That a supplementary sum not Demanp No. 12—TAXATION
exceeding Rs, 16,000 be granted to
the President out of the Consoli- Mr. Deputy-Speaker: Motion mov-
dated Fund of the State of Orissa ed: pea
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1961, in respect of
‘Stamp’."” (8)

“That a supplementary sum not
exceeding Rs. 3,779 be granted tu
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of

Mr. Deputy-Speaker: Motion mov- lM:m‘ht ‘I‘F.JGI, in  respect of
ed: Taxation’, (12)

Demanp No. 9—MiINIsTERS, CIvIL SEc-
RETARIAT AND OTHER EXPENDITURE RE-
LATING TO THE FINANCE DEPARTMENT

“That a supplementary sum not DEMAND No. 15—REGISTRATION
cxceeding Rs. 5 be pgranted to

the President out of the Consoli- Mr. Deputy-Speaker: Motion move-
dated Fund of the State of Orissa od:

to defray the charges which will
come in course of payment during
the vear ending the 31st day of
March, 1961, in respect of
‘M'nisters, Civil Secretariat and
other expenditure relating to the
Finance Department’.” (9)

Demanp No. 10—PENSIONS

“That a supplementary sum not
cxceeding Rs. 5 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come jn course of payment during
thye year ending the 31st day of
March, 1961, in respect of

Mr. Deputy-Speaker: Motion mov- ‘Registration’.” (15)
ed:

DEmMAND No, 16—DISTRICT ADMINISTRA-

TION AND OTHER EXPENDITURE RELAT-

ING TO THE REVENUE DEPARTMENT

“That a supplementary sum not
exceeding Rs. 7,34,002 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa Mr. Deputy-Speaker: Motion mov-
to defray the charges which will ed:
come in course of payment during .
the year ending the Slst day of "I‘ha_t a supplementary sum not
March, 1061, in respect of exceedm; Rs. 2,42,000 be granted to
‘Pensions’.”  (10) the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during

DeMAND No. 11—EXPENDITURE RELATING

TO THE EDUCATION DEPARTMENT
din, 31 of
Mr. Deputy-Speaker: Motion mev- H" oy g 1:.he r:p:t? ot
ed: District Administration and other
*That a supplementary sum not expenditure relating to the Reve-
exceeding Rs. 120 be granted to nue Department’.” (18)
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Demanp No. 20—LABOUR AND EMIGRA-

TION AND EMPLOYMENT ORGANIBATION

Mr. Deputy-Speaker: Motion mov- ed?“‘ Deputy-Speaker:  Motion mov-

ed:

DeMAND No. 17—EXPENDITURE RELAT-
ING TO THE INDUSTRIES DEPARTMENT

“That a supplementary sum not
exceeding Rs. 12,649 be granted to

“That a supplementary sum not
cxceeding Rs. 5 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come jn course of payment during
the year ending the 31st day of
March, 1961, in respect of
‘Expenditure relating to the Indus-
tries Department’.” (17)

the President out of the Consoli-
dated Fund of the State of Oriasa
to defray the charges which will
come jn course of payment during
the year ending the 31st day of
March, 1961, in respect of ‘Labour
and Emigration and Employment
Organisation"” (20)

Demanp No. 2]1—TrRmBAL AND RURAL

Demanp No. 18—CIviL AND SESSIONS WELFARE DEPARTMENT

COURT AND OTHER EXPENDITURE RE- Mr. Deputy-Speaker: Motion mov-
LATING TO THE Law DEPARTMENT ed:

Mr. Deputy-Speaker: Motion mov- “That a supplementary sum not
ed; exceeding Rs. 8,03,480 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa

“That a supplementary sum not
to defray the charges which will

exceeding Rs. 6,361 be granted to
the President out of the Consoli- come in course of payment during
dated Fund of the State of Orissa the year ending the 31st day of
to defray the charges which will March, 1861, in respect of
come in course of payment during ‘Tribal and Rural Welfare Depart-
th¢ year ending the 31st dav of ment’” (21)

March, 1961, in respect of

*Civil-and Sessions Court and other DeEMaND No. 22—MEDICAL AND OTHER
expenditure relating to the Law EXPENDITURE  RELATING TO THE
Department’.” (18) HFALTH DEPARTMENT

Mr. Deputy-Speaker: Motion mov-
DeMAND NoO.  19—STATIONERY  AND ed:
Pr G AND ExpeNorrune re- “That a supplementary sum not

LATING T THE COMMERCE Dreart- exceeding Rs.3,25,765 be granted o
the President out of the Consoli-
dated Fund of the State of Orissa

Mr. Deputy-Speaker: Motion mov- to defray the charges which will

ed: come in course of payment during

the year ending the 3ist day of

“That a supplementary sum not March, 1961, in respect of

exceeding Rs. 6,72,899 be granted to ‘Mcdical and other expenditure

the President out of the Consoli- relating to the Health Depart-
dated Fund of the State of Orissa ment'.”  (22)

to defray the charges which will Dzmanp No, 23—PusLic HeaLta

come in course of payment during

the year ending the 31st day of Mr. Deputy-Speaker: Motion mov-

March, 1961, in respect of ed:

‘Stationery and Printing and other

Expenditure relating to the Com-

merce Department’.” (19)

“That a supplementary sum not
exceeding Rs. 9,88,235 be granted to
the President out of the Consoli-
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in Respect of Orissa

dated Fund of the State of Orissa
to defray the charges which will

[Mr. Deputy-Speaker]

dated Fund of the State of Orissa ! "
to defray the charges which will come in course of payment during
come in course of payment during the year ending the 31st day of
the year ending the 31st day of March: _ 1961, in respect of
March, 1961, in respect of ‘Electricity Schemes'.” (28).
‘Public Health'.” (23)
DEMAND No. 30—TRANSPORT SCHEMES
Mr. Deputy-Speaker: Motion mov-

Mr. Deputy-Speaker: Motion mov- ed:
ed:

Demanp No. 24—IrrIGATION

“That a supplementary sum not
exceeding Rs, 20,35,222 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the yedr ending the 31st day of
March, 1881 in respect of ‘Irriga-
tion'.” (24)

Demanp No. 25—Crvi. WoRks

“That a supplementary sum not
exceeding Rs. 20,005 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1961, in respect of
‘Transport Schemes'” (30)

Demane No. 31—ForesT

Mr. Deputy-Speaker: Motion mov-

Mr, Deputy-Speaker: Motion mov- ed:

ed:

“That a supplementary sum not
exceeding Rs. 1,50,62,076 be granted
to the President out the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1861, in respect of
‘Civil Works"" (25)

“That a supplementary sum not
exceeding Rs. 1,10,511 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1961, in respect of
‘Forest’.” (31)

Demanp No. 26—STATE LEGIBLATURE Demanp No. 33—Co-OpERATION

Mr. Deputy-Speaker: Motion mov- Mr. Deputy-Speaker: Motion mov—
ed: ed:

*That a supplementary sum not
exceeding Rs. 69,800 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of

“That a supplementary sum not
exceeding Rs, 15 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of

March, 1981, in respect of IM‘"C"‘- 1331‘." in respect of
‘State Legislature'.” (26) Co-operation’.” (33)

Demann No. 28—ELECTRICTTY ScCHEMES Demanp No. 34—CONTRIBUTION TO:
s o Locai Booixs
Mr. Deputy-Speaker: tio ov-
od: puty oten m Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
cxceeding Re, 5 be granted to

“That a supplementary sum not
the President out of the Consoli-

exceeding Rs. 514,170 be granted to.
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the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come jn course of payment during
the year ending the 31st day of

in Respect of Orissa

to the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of

March, 1961, in respect of March, 1861, in respect of
‘Contribution to Local Bodies'" ‘Loans to Local Funds, Govern-
(34) ment Servants etc.'” (41)

DEnanp No. 36—PusLic RELATIONS Demanp No. 43—Erscta 8
Mr. Deputy-Speaker: Motion mov- OUTSIDE THE REVENUE ACCOUNT AMD
ed: OTHER EXPENDITURE RELATING TO THR

w
*That a supplementary sum not ORKS DEPARTMENT

exceeding Rs. 57,505 be granted to Mr. Deputy-Speaker: Motion mov-
the President out of the Consoli- ed: Y .
dated Fund of the State of Orissa

to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1861, in respect of
‘Public Relations'.” (386)

Demanp No. 37—AGRICULTURE

“That a supplementary sum not
exceeding Rs. 5 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during

the year ending the 31st day of
March, 1861, in respect of
‘Electricity schemes outside the
Revenue Account and other expen-
diture relating to the Works De-
partment’.” (43)

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 15 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
e T g e Y o o _Mr. Deputy-Speaker: Motion mcx-
‘Agriculture’” (37) ’

‘Dxmanp No. 39—Hiraxup Dam Pro- “That a supplementary sum not

: JECT exceeding Rs, 28,00,000 be granted

. to the President out of the Consoli-

Mr. Deputy-Speaker: Motion mov- dated Fund of the State of Orissa

ed: to defray the charges which will

*“That a supplementary sum not come in course of payment during

exceeding Rs. 5 be granted to the year ending the 31st day of

the President out of the Consoli- March, 1061, in respect of

dated Fund of the State of Orissa ‘Agricultura] Improvement and
tg defray the charges which will Research’” (#)

cpme in course of payment during
the year ending the 31st day of Demanp No, 48—Carrrar OurLaY o

March, 1961, in respect of InpUsTRIAL DEVELOPMENT

.Hirakud Dam Project'” (39) Mr. Deputy-Speaker: Motion muv-
Demawp No. 41—Loans 10 Locar ed:
Funps, GOVERNMENT SERVANTS, ETIC.

Mr. Deputy-Speaker: Motion mov-

Demanp No. 44—AgricuLTURAL IM-
PROVEMENT AND REsgArch

“That s supplementary sum not
exceeding Rs. 632,508 be granted
to the President out of the Conso-
lidated Fund of the State of Orispa
to defray the charges which will

. “That a supplementary sum not
exceeding Ra. 15,00015be granted
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[Mr. Deputy-Speaker]

come in course of payment during
the year ending the 31st day of
March, 1861, in respect of ‘Capital
Outlay on Industrial Develop-
ment".” (48)

DeEmAND No. 51—SuBsImDISED INDUSTRIAL
Housing ScrEME

Mr. Deputy-Speaker: Motion mev-
ed:

“That a supplementary sum not
exceeding Rs, 5 be granted to the
President out of the Consolidated
Fund of the State of Orissa to
defray the charges which will
come in course of payment du-ing
the year ending the 31st day of
March, 1961 in respect of ‘Subsi-
dised Industrial Housing Scheme'.”
(51)

DemanD No. 55—CaAPITAL EXPENDITURE
RELATING TO DrviLopmeENT (Co-
OPERATION) DEPARTMENT

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,80,000 be granted
to the President out of the Conso-
lidated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending 31st day of
March, 1961 in respect of
‘Capital Expenditure relating to
Development (Co-operation) De-
partment’.” (B5)

Demanp No, 58—CaprrraL ACCOUNT OF
oTHER WORKS RELATING TO THE PLAN-
NING AND Co-ORDINATION (GRAM
PANCHAYAT) DEPARTMENT

Mr. Deputly-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 4),000 be granted to
to the President out of the Conso-
lidated Fund of the State of Orissa
to defray the charges which will
come in cour.e of payment during
the year eading 3lst day of
March, 19681 in respect of
‘Capital Account of other Works

MARCH 9, 1861
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relating to the Planning and Co-
ordination (Gram Panchayat) De-
partment’.” (58)

Demanp No. 60—CArrTAL ACCOUNT OF
Crvi. WoRrks

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,17,71.023 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Orissa to defray the cnarges which
will come in course of payment
during the year ending the 3lst
day of March, 1961 ‘n -espect of
‘Capital Account of Civil Works'.”
(60)

Mr. Depuiy-Speaker Hon, Mem-
bers may now move their cut motions.

Exclusion of the Rourkela Steel Plant
Area from the jurisdiction of the
Rourkela Civil Township

Shri Mahanly (Dhenkenal): 1 beg
to move:

*That the Demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 15 in respect
of River Valley Development be
reduced by Re 1. (34)

Special Multipurpose Project Schemes
and the diversion of the funds for
purposes beyond its scope

Shri Mahanty (Dhenkenal): 1 beg
to move:

““That the Demand for a Supple-
mentary Grant of a sum not
exceeding Rs, 8,03,489 in respect
of Tribal and Rural Welfare De-
partment be reduced by Rs. 100.”
(35)

Need to help the Scheduled Tribes
people to build their houses

Shri Mahanty (Dhenkenal): I beg
to move:

**That the Demand for a Supple-
mentary Grant of a sum oot
exceeding Rs 803,489 in respect
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of Tribal and Rural Welfare De-
partment be reduced by Rs. 100.”
(36)

Grant-in-aid to the Orissa Branch of
the Indian Red Cross Society for set-
ting up a mental hospital

Shri Mahanty (Dhenkenal):
to move:

I beg

‘“That the Demand for a Supple-
mentary Grant of a sum 2ot
exceeding Rs, 3,25,765 in respect
of Medical and other expenditure
relat'ng to the Health Department
be reduced by Rs. 100.” (37)

Smuggling of fertilisers from Orissa

Shri Mahanty (Dhenkenal):
to move:

I beg

“That the Demand for a Supple-
mentary Grant of a sum not
exceeding Rs, 15 in respect of Co-
operation be reduced by Re, 1"
(39)

Abolition of the post of the Press
Liaison Officer gt Calcutta

Shri Mahanty:

“That the Demand for a Sup-
plementary Grant of a .um not
exceeding Rs. 57,505 in respect
of public relations be reduced by
by Rs. 100" (44).

Principle of investing money from
the Consolidated Fund of the State
in private enterprises in the shape

of loans

Shri Mahanty:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 1500015 in res-
pect of loans to local funds,
Government Servants, ete, be
reduced by Rs. 100”. (45)

Sir, before coming to consider these
Demands one cannot help expressing
one's regret at the manner in which
the Orissa Assembly had to be dis-
solved, an Ordinance had to be issued
and this House is being called upon
to consider the Supplementary De-

1 beg to move:

I beg to move:

in Respect of Orissa

mands, Even though in our own way
we are intimately associated with
the affairs of our State, I am afraid we
will not be able to support the var-
ious demands which have been opre-
sented in the Supplementary De-
mands for the year 1960-61.

Sir, before I come to two specific
Demands to which 1 would like to
draw the partivular attention of this
House—there are other Members who
may also devote suffic’e=! lime on
other demands—I would like to in-
vite the attention of Government to
one basic fact. That i; about the
propriety of issuing the ord'nance. We
cannot forget the fact that through
the ordinance the Governor of Orlssa
was seeking to appropriate a sum of
Rs. 4} crores from the Consolidated
Fund of the State. Subsequently the
opinion of the Law Ministry of the
Union revailed, the ordinance was
considered irregular and now the hon.
the Home Minis'er is coming with
these supplementary demands.

14.38 hrs.

[Z.au1 JAGANATHA Rao in the Chair]

From the Governo.'s Report which
was presented to the House yesterday
it would be found that on the 2lst
February the Chief Minister an-
nounced in the House that the Minis-
try consisting of the representatives
of the Congress and the Ganatantra
Parishad would not present the Bud-
get as fixed for that day and he re-
quested the Speaker to adjourn the
House. I think my hon. friend Mr.
Mehta will be interested in this since
he had raised a specific point as to
why the Budget could not be present-
ed. I think he will be interested in
this part of the Governor's report
which says:

“On the 21st February the Chief
Minister announced in the House
that the Ministry which consisted
of the representatives of the Con-
gress and the Ganatan'ra Parishad
will not present the Budget as fix-
od for that day and requested the
Speaker to adjourn the House™
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[Shri Mahanty]
Here is a situation. The Orissa as to throw away their responsibility

Assembly met. The Governor was
pleased to deliver his Address, de-
bates took place on the Address; and
a motion of thanks was passed. The
next item of business on the agenda
wag the presentation of the Budget.
Therefore, one cannot say that a cons-
titutional cri is was brewing all the
time and the Governor found himself
in a quandary overnight, necessitating
the issue of an ordinance. The Gov-
ernment knew, the Governor knew and
the Assembly know that after the
motion of thanks had been pa;sed the
House would be se‘zed of the Budget
proposals, In the meanwhile the Chief
Minister came to the Assembly and
made an announcement that the bud-
get would not be presented. I am
sure the Chief Minister in coming to
this decision, inasmuch as he himself
made this announcement, will take
the responsibility for it all alone. It
cannot be shared with any other party.
It was the Chief Minister of the Coali-
tion Cabinet, Shri Harekru hna Meh-
tab who refused to present the Budget
and that was how the Budget could
not be presenied and today the House
is faced wilth these supplementary de-
mands. Therefore it means that where
party interests override higher dictates
of public interest, the best inferests of
the State are sacrified to satisfy petty
polkical interests

1 am sorry I have to make this ob-
servation, but I wish it to go on re-
card. In times to come coalitions may
be necessary and inevitable in other
States. I am coming to the genesis of
the ¢ supplementary demands; there-
for, the hon. the Home M'nister need
.no\ feel perturbed.

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri):
You are trying to answer my point.

Shri Mahasty: What I am humbly
submitting Is that in times to comc
the pa'tern of coalitions may become
inevitable. In those circumstances
parties should not behave in a manner

to the winds, come to the Assembly
and say: we have decided not to
present the Budget. As I said yes-
terday, the responsibility fairly and
squarely rests on the Leader of the
Cabinet whose moral and political
duty and obligation it was to present
the Budget to the Assembly and get
the demands passed,

An Hon., Member: Not on the
Finance Minister? -

Shri Mahanty: The Finance Minis-
ter after all was a junior partner. 1
am sure the Finance Minister would
have been advised by his senior part-
ner.

Be that as it may, ] now come to
the demands. You have noticed from
the speeches which have been made
from this side and that side of the
House that a significant trend came
over after the Coalition Ministry and
that was anti-industrialist trend. So
many speeches have been made that
in our State after the Coalition Minis-
try came into being an anti-indus-
trialist trend came to prominence.
perhaps, it was in conformity with the
socialist mood, which is the fashion
of the day. Therefore, I was a little
shocked when I found in one of the
demands that a sum was to be appro-
priated to the extent of .. ..

An Hon. Member: What iz the De-
mand No?

Shri Mahanty: [t is Demand No.
4]1—Loans and Advances. Therefore,
1 was a little shocked to find that this
anti-industrialist mood of the Coali-
tion Minisiry was abandoned in De-
mand No. 41 when it was sought to
make provision of funds for grant of
loans and a:sistance under the State
Aid to Industries Act to large and me-
dium scale industries to the extent of
Rs. 15 lakhs. T really could not re-
concile the anti-indystrialist mood
which was so much in evidence dur
ing the debate and formulation of
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this particular demand. As you wil
find in the Supplementary Demand a
sum of Rs. 15 lakhs is sought to be
appropriated; the resy I am sure will
be part of the committed expenditure
and will feature in the Budget,

That means if this demand of Rs. 15
lakhs is approved, then the Orissa
Government stands committed to pay
the balance of Rs. 35 lakhs under the
head “Loans and Advances”. 1 can-
no! help recolect that the Orissa Gov-
ernment had also is.ued o similar
loan to an industrial concern in
Orissa, known as Dalmia Cements. 1
do not recollect at this point of lime
whether it was Rs. 40 lakhs or Rs.
60 lakh.. It may be Rs. 40 lakhs or
Rs. 50 lakhs or thereabouts At that
timc, a point had been raised as to
why the Government invested in the
shape of loans and why not in shares.
Suppose the Oris:a Government in-
vests this amount in the shape of
shares, then the Orissa Government
will be entitled, and to that extent
the tax-paver of Orissa will be  en-
titled, to have representation on the
Board of Directors of that particular
concern. Therefore, there was no
greay merit in investing public money
in the shape of loans in private indus-
trial concerns.

On the top of it—I do not know, and
I am speaking subject to correction—
that particular concern has not becn
able io pay even a single naya paisa
as interest which  was due. 1 am
spekanig subject to  correction  but
that is, by and large, my impres-
sion, namely, that this was the parti-
cular dea] that the Orissa Govern-
ment had made. At that time also, all
kinds of wild rumourz were thrown
out, and it was suggesied by some
uncharitable personsg that in this deal
of Rs. 40 lakhs with the Dalmia Ce-
men's a substantial amount had ac-
crued to a particular newspaper which
was run and owned by the Chlef
Minister of O:issa. As you have said
s0 correctly, we should not reduce this
to a school of scandal-mongering. But
1 would onlv wish that somebody told
e that it was absolutely wrong.

2123 (Ai) LSD--T7.

PHALGUNA 18, 1882 (SAKA)

Proclamaution 3926

in Respect

of Orissa

With that experience, one would
have expected that the coalition Gov-
ernment headed by Shri Harekrushna
Mahtab should have taken steps to
see that this kind of issuing loans to
private industrialists in the private
sector was stopped.

The Deputly Minister of Finance
(Shri B, R. Bhagat): This cut motion
relates 1o loan. ty be given under the
State Aid to Industries Act, and such
loans are given to smaller people.

Shri Mahanty:
that.

Shri B. R. Bhagat: Thoey are small
loans, and not Rs. 40 lakhs or Rs. 50
lakhs, Does the hon. Member say that
Government  should  take  equity
sharce-? Most of them are not big com-
panies. Some small people put up
some small factoies and the amounts
may be Rs. 2 lakhs or 0. If they are
public companics, how is the Govern-
ment to take shares in them? Does
he mean that we should, instead of
giving loans, tuke shares in  them,
when there are no shares?

Shri Mahanty: 1 am only sorry for
the non-knowledge.~-1 could not find
a better word—of the hon. Minister.

Shri B. R, Bhagat: The hon Mem-
ber referred to Demand No. 41 and he
will realise that the small sums are
given under the State Aid to Indus-
tries Act. So, the point thut he made
is not relevant at all,

Shri Mahanty; I hope I will be
able to allay his doubis. When the
hon. Minister says that these amounts
are given under the State Aid to In-
dustries Act, I am sure he will agree
with me that the acope of a:sistance
under the S:a‘'e Aid to Industries Act
is limited to only smal] industries. Am
I right?

Shri B. R. Bhagat: Yes.

Shri Mahanty: Therefore, I only
pity the non-knowledge of the hon.
Minister. Had he cared to go through
the first ling in Demand No. 41, he
would have found these word;:

“It has been considered neces-

sary 10 make provision of funds
for grant of loans assistance under

I am coming to
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the State Aid to Industries Act
to large and medium scale indus-
tries . . "

Shri B. R. Bhagat:
mean that. .

Then does he

Shri Mahanty: Let me finish. Now,
1 have cleared the first part of it.

Shri B, R. Bhagat: That is taken
out.

Shri Mahanty: Yes; what remains
ig “large and medium scale indus-
tries”, where they have not consider-
ed the question of propriety of the
Government in investing substantial
sums from the Consolideted Fund of
the State in the shape of loans. I would
have asked for participation in equity
shares I would like to know what
stopped the Government from having
equity participation in the share capi-
tal. I would like to know in that con-
text what considerations went into the
forging of this clique against the tax-
payers' interests in my State. [ would
like to get m satisfactory answer on
the floor of this House as to how a
Government which is running a deficit
budget and which, according to the
published figures, had a deficit to the
extent of Rs. 10 crores, has dared to
invest money from its revenues in such
kinds of industrial establishments in
the shape of loans. Had it been a
particiption in equity shares, I would
have been the first man to have de-
fended such measures, and that would
have led to the industrialisation of our
State. If, as was suggested, it was
an anti-industrialist policy, which T
have already indicated, and if against
that background, some private indus-
tries in private sector are going to be
benefited in this way, at theg cost of
the tax-payers of Orissa, it is high
time we revised our opinion. I there-
fore implore, with all humility, that
the Government should take steps to
see that this demand is eliminated
from the supplementary demands for
grants and my cut motion is accepted.

Secondly, 1 take exception to the
fact that the information which has
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been furnished under Demand No. 41
is much too sketchy and hides much
than it expresses. We know the
newspapers in Orissa have published
it: that the J, K. Industries of Kanpur
have been sanctioned a loan of Rs.
50 lakhs from the Government of
Orissa to set up paper plant in that
State. I do not know since when the
J. K. Industries of Kanpur, one of our
leading industria]l houses, have been
short of funds so as to seek a loan
from the Government of Orissa to
the extent of Rs. 50 lakhs. (Interrup-
tion). We would also like to know il
this loan was earmarked for the J, K.
Industries of Kanpur as the news-
papers had given out. Be that it may,
I once again appecal with all humility
to the Government to see that inas-
much as the President and the Parlia-
ment of India have assumed the fin-
ancial responsibility of the State of’
Orissa, they should not play ducks
and rakes with out resources by
throwing out substantial amounts to
private industrialists in the private
sector in the shape of loans to pro-
mote their own industries.

I now come to another Demand'
which relates to general administra-
tion. It is Demand No. 36 under the
heading “General Administration™ T
said yesterday that it was not so much
the motives which resulted in the
downfall of the coalition minisiry as
the objectivist frustration and cyni-
sism that crept into the rank and file
of the party. As to why that cyni-
sism erept in, you can find a taste or
an idea of it if you care to analyse
Demand No. 36. I remember one of
the common programmes of the coali-
tion ministry which was sanctified by
the approval of our Prime Minister,
one of the most important planks of
that common programme, was to avoid’
wasteful administrative expenditure
and to conserve the resources for de-
velopmental work which may save
the people from bearing the impact of
further direct taxation. It was not
only the common programme of the
coalition ministry; tha' is what the
Planning Commission has been ex-
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horting on all the State Governmenis
and that is what the State Govern-
ments are also professing adhere to in
principle.

Now, after the formation of the
coalition government in  Orissa the
Chief Mini-ter thought it proper that
there s>hould be a press liaison officer
in Calcutta for whom I think a total
sum of Rs. 10,000 would be appro-
priated in the supplementary de-
mands; and which ultimately would
come to Rs, 69,500. I am speaking
subject to correction because there
dcemiands are very sketchy and do not
give much information, Be that as
it may, you find that a post of press
liaison officer is being created,

The establishment would require
annually Rs. 69,500. What is this
all about? T would not have stressed
this point had not our State been so
much depleted in its resources and if
we had not been indebted to the Gov-
ernment of India to the extent of
crores of rupees, The bone of our
people is being broken wunder the
weight of heavy taxation. Otherwise,
1 would not have raised this point, be-
cause this a very small amount. The
Pres; Liaison Officer was appointed
for three months. The reason given
was that the Government of Orissa
did not enjoy much publicity. (In-
terruption). The real burden of taxa-
tion is borne by all, but comparatively
more by us. Had our resources been
more affluent, I would not have wast-
ed the time of the House for the sake
of Rs. 69,500

The Government's view was that in-
asmuch as we did not enjoy good
publicity in the Press, we must have
a kind of Press Liaison Officer, who
will go on briefing the Calcutia Press.
Therefore, you will find all kinds of
statements emanating from Calcutia
and those statements are never made
on the s0il of Orissa. The Liaison
Officer hag to function, so that the
Ministers of Orissa, particularly the
Chief Minister, enjoys a better publi~
city in the Calcutta Press. I am not
so much sorry for the enormity of it,
but I am really sorry for the crudity
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of it. I am sorry not one State in the
Indiap Union has got a Press Liaison
Officer either in Calcuita, or Delhi or
Bombay or anywhere, 1 could have un-
derstood if there is a Press Liaison
Officer for Orissa in Delhi for conduct-
ing liaison work with the Government
of India. In fact, every State Govern-
ment have their liaison officers in
Delhi, which is the capital of the
Union, Really we fail to understand
what would be the necessity of ap-
pointing a Press Liaison Officer in
Calcutta, carrying this kind of fantas-
tic salary.

An Hon. Member: What is the
salary?

Shri Mahanty: Rs, 58,500 is for the
whole establishment. I do not know
his salary. As I said, I am not so
much sorry for the enormity of it as
for the crudity of it. The fact has
to be remembered, viz., what are the
eredentials of the present incumbent
of this post of Press Liasison Officer?
The present incumbent was the adver-
tising agent of the Eastern Times and
Praja Tantra National Times, two
newspapers owned by Shri Mehtab,
Here was a post created which was
not advertised threugh the Public
Service Commission. So, what pic-
ture it gives? It gives the picture, to
say the least, I think of a thief's nest.
1 think you are going to play ducks
and drakes with our resources when
you appoint a man with no creden-
tials in the line of journalism. Then
I should be told there were no expe-
rienced journalists. I am a journalist
by profession. When I find that while
there are any number of capable
journalists, not a working journalist,
but a walking journalist, an advertis-
ing agent of newspapers becomes the
Press Liaison Offider, it becomes a
painful and public duty to point it out.
1, therefore, once again appesl to the
Minister to see his way that this
demand is removed from the supple-
mentary demands.

There are many other demands to
which 1 would have liked to invite
the attention of the House, but there
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may be other hon. Members also who
would like to speak. Before I con-
clude, I want again to appeal to the
Government and to this august House
to consider it in all seriousness. Hav-
ing assumed the responsibility of
seeing that the Consolidated Fund of
Orissa is well guarded, we have to
see that this kind of supcerfuous and
frivolous expenditure iy removed
from the supp!¢mentary demands and
our resourccs are really conserved for
developmental activity, about which
we talk so much.

Or. Samaatsinhar (Bhubaneshwar):
Mr. Chairman, Sirv, being Members of
Parliament, most of the time we are
away from the constituencies and so
it 15 very difficult for us to go into
details of the Stale budget. How-
ever, while supporting the demands
for supplementary  grants, I would
like to make a few obscervations,

With regard to Demands Nos. 3 and
23, the expenditure was required in
connection with Govind Dwadasi
Mcla, I congratulate the officers who
were there conducting the mela, You
know this mela  comes after 1,000
years. This  year it came on 27th
February. In a place like Puri where
the population would be hardly more
than 50,000, about eight to nine likhs
of people gatherced and you will  be
glad to know that the arrengements
were so nice that there was no acci-
dent. There was no epidemic. I am
also thankful to the railways and to
the District Collector. The arrange-
ment wag so nice that everything pas-
sed on happily.

With regard to Demand No. 4, there
is a provision for granting an ex
grutia payment of Rs 10,000 to the
family of late Shri S. S. Murty, IAS,
who was Sccretary, Development De-
partment. It is said here in the note
below the Demand as follows:

“Late S. 8. Murty, IAS, met
with a premature death while
working as Secretary, Develop-

ment Department. Ags Secretary,
Development, he was in charge of
five Heads of Departments, The
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Development Department  had
formerly an additional Secretary
and a Secretary in view of the
heavy work-load. But the post of
Additional Secretary was abolish-
and late Murty had to work
single-handed. It is felt that he
overstrained himself and thus had
an attack of coronory thrombosis.
He lcft behind two sons and five
unmarried daughters and the
family has been put to financial
distress by his untime death. In
view of the hard and sincere

wark performedg by late Murty,
and lo rolteve his family  from
financial distress it has  been
decided to grant an ex gratia pay-
ment of Rs 10,0007

So, I do not know why he was allow-
cd so much workload and why the
seniop officials did not consider that
matter. Here alzo they say that due
to hard work and strain he had un-
timely death. At the sume time, 1
want to know whether it was because
he was an IAS officer that this exem-
plary grapt hus been given to him
and whether there are any  other
hard working men n the  Govern-
ment of Orisss and  their accounts
have also been takep into account.
I would also like 1o know whether
such granis have been given to any-
body in the past.

15 hrs.

Regarding Demand No. 5, I am
glad, and I am sure the House will
also be, glad, to know that in the
whole of Orissa State the Zilla Pari-
shadgs Act has come into force and
Zilla Parishads have been formed
and elections are being carried on
very smoothly in the rural areas.
While saying that, I also plead that
Zilla Parishads should be given pro-
per power and that they should be
provided in the Act and the rules.

In that Demand there is one
scheme for nutrition programme. On
that scheme, the note says:

“For the expanded Nutrition
Programme, the UNICER will
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contribute a sum of Rs. 8,25,000
and the State Government will
spend Rs. 27,40,104 in an area
covered by 32 Development
Blocks in this State. The object
of the scheme is to provide better
nutrition by stepping up produc-
tion of fish, eggs and fruits, etc.
through proper education.”

I do not understand how by proper
education these articles of food can
be produced or their production can
be increased. As you know, 30 per
cent of the students of Orissa are
suffering from malnutrition. Article
47 of the Constitution provides that
the State should raise the standard
of living and level of nutrition. In
spite of that, 30 per cent of the stu-
dents of Orissa are suffering from
malnutrition. I do not know how by
proper education these things could
be done. So, I request the hon, Mi-
nister to make a little clarification of
the provisions of the scheme,

While saying this, I would like to
draw his attention to the fact that
the greatest lake in our country is
the Chilka lake, and also the largest
fishery unit in the country. It is a
pity that the production of fish had
been diminishing and the fishermen
there are now living under starvation.
Since 1937 we have becn hearing that
there will be development of Chilka
lake. But, in spite of repeated de-
mands and requests, nothing has been
done. I hope this time proper schemes
will be worked out to devclop the
lake. The lake is now gradually silt-
ing up. That should be dredged. Its
mouth to the sea is now being gradu-
ally closed. There should be peren-
nial connection between the sea and
the lake. Also, there should be a lit-
tle control over the catches. As the
fish production is being decreased
during the breeding season, there
should be control over catches. There-
fore, while implementing this scheme,
Government should look into this
matter and try to improve the lake.

Regarding Demand Nos, 6 and §,
the working of the vigilance organisa-
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tion and supervisory staff is not satis-
factory. Judiciary is being separated
from the executive. While referring
to this, I have regretfully to give you
an infcrmation which has come to my
notice recently when I was in my
constituency. You know, Sir, that
judiciary has been separated from the
executive in three of the coastal dis-
tricts of Orissa, namely, Puri, Cuttack
and Balasore. There is an SDM in
my constituency at Khurda. I was
told by very responsible officials and
non-officials that the SDM takes bribes
from the parties in the open court.

Shri Chintamoni
Through open negotiation!

Panigrahi:

Dr. Samantsinhar: Pecople say that
he auctions his judgment. No less
persons than some of the gazetted offi-
cers and also a president of the Pan-
chayvat Samiti have told me this. It
has come sg far that even the SDO,
a very nice young 1AS officer wishes
to be transferred from that place be-
cause of the SDM to avoid misunder-
standing.

Mr, Chairman: Order, order, The
hon. Member is making specific allega-
tions against a magistrate, who is not
present in the House to defend him-
self. I do not know whether the hon.
Member has any evidence in his pos-
session {o substantiate the allegation.
Otherwise, he should not make such
allegations.

Shri Datar: That appears to be, on
the face of it, hearsay,

Dr. Samantsinhar: This is my in-
formation. An enquiry should be held
to find out the truth.

Mr. Chairman: The hon. Member
will not repeat those allegations again.

Shri Datar: He said that certain
judgments were auctioned. That should
be expunged.

Shri Harish Chandra Mathur (Pali):
Even if he has something specific with
him, that should not be mentioned
against an individual officer, particu-
larly a magistrate, without previeus
notice.
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Dr, Bamantsinhar: As regards the
Hirakud land organisation, there is a
provision of about Rs. 560 lakhs for
repairing heavy machinery and spare-
parts. The value of the spareparts
and the heavy machnery is about
Rs. 50 lakhs. As we all know, the
work on the Hirakud dam has been
completed two or three years back. 1
do not know why these valuable ma-
chinery and spare parts were lying
there and why they were not disposed
of earlier or utilized for other dams
which are under construction. Now
they require more than Rs, 5 lakhs on
repairs g7 that they may at least fetch
some fair price.

Coming to Demand No, 20 regarding
Ishour, T would say that the part time
labourers in Orissa who are going to
tue places of construction are beng
cxploited by the contraciors and mid-
d.emen and they do not get proper
places for resl. They are made to
work for more than 18 bours and they
arc not getling reasonable wages.
They arg small peasants and landless
labourcers who go out for a lit'le in-
comc. The Labour Department
should sce that they are not exploited
and that their serviee conditions are
pr.perly looked into.

As regards Demand No. 25, instead
of having a scparate cancer hospital
now they are having a cancer wing in
the Mudical College Hospital at Cut-
tuck. They are gett'ng a cobalt beam
therapy plant under the Colombo Plan,
The uriginal scheme was to have a
separaic hospital as the number of
cat.c>r palients in the State is  very
heavy. But they are now putting up
2 wing in the hospita] with only 25
boeds. I submit that there should be
provisi \n for having a separate cancer
hospital in the State,

Shri B. R. Bhagat: What is the De-
meand number?

Dr. Samantsinhar: No, 25

It is good that under Demand No, 26
they have provided more money for
the working and on-the-spot study
tour of the State Public Accounts and
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Estimates Committees. Because of
this the people and als> the officials
will think that there is some public
control over accounts and also execu-
tion. I appreciate that the State Gov-
ernment has done a good thing by
providing more money on this account.

As regards Demand No, 31, there is
no pr.vision for the repar of flood
damaged forest roads in the Puri Divi-
sion. There is one very important
road in the Balugan Range forest. It
is called the Bibhutia Road. That
road is neglected. [ request that it
should be repaired very soon

As regards Demand No, 23, ‘he re-
gicnal marketing co-up.ral.ve  socie-
t es should houve  “hops in different
bazirs in their areas  so thal  they
would be ab' o chook the shupkeep-
ers’ exorbitant  profits and by that
siopreepers will not be able ‘o ox-
ploit the consumers by ¢ihaacing the
prices of commodities.

About Diemand  No. 34. vou know
that the exeeuti-n of MI projects  in
Orissa is not showing good progress.
Manv of the works are not exceuted
in time. Much of the provis..n 1n the
Budget is refunded. That s due  to
want of overseers and engincers, I
know in my constituency there are
block and non-block 2rcas.  For the
last two years I am trying to get en-
gincers and overseers. but they are
no! able to give them. In the block
areas one overseer is asked to under-
take works of more than Rs. 3 lakhs
to Rs. 4 lakhs, but the standard is only
of Rs. 1 lakh. The overseers cannot
undertake works of about Rs. 3 lakhs
to Rs. 4 lakhs. So there should be
provision for more overseers and en-
gineers.

With these words I support the De-
mands.

Mr. Chairman: Shri
Absent. Shri Panigrahi.

Dwivedy

Shri Chintamoni Panigrahi: I would
like to move my Cut Motions.
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Purchase of Jeep-cum-Station Wapgon
Jor the State Guest House

Shri Chintamoni Panigrahi: 1 beg
10 move:

““That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 15 in respect of
Planning and Reconstruction and
other expenditure relating to the
Plann ng and Co-ordination and
Pulitical and Services Departments
be reduced by Re. 1" (2).

Large <tacks of undisposed machinery
lying at Hirakud

Shri Chin‘amoni Panigrahi: 1 beg
to move:

“That the Demand for o sup-
plementary grant  of a sum nat
exceeding Rs. 15 in rospect of
rive s valley development be re-
duced by HRe. 1.7 (3),

Huge erpenditure on  Arboriceultural
Activities of the New Cupital.

Shri Chin‘amoni Panigrahl: I beg
to move:

““That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 5 in respect of Mi-
nisters, civil secretariay and other
expenditure relating to the Fin-
ance Department be reduced by
Re. 1.” (3).

Question of giving grant-in-gid to
M.E. Schools

Bhri Chintamoni Panigrahi: 1 beg
0 move:

““That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 120 in respect of
expenditure relating to the Educa-
tion Department be reduced by
Rs. 100" (4).

Arrangements for centenary celebra-
tion of Tagor'’s Birthday in the

State . -
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Shri Chintamoni Panl;rnlll; 1 beg
to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 120 in respect of
expenditure relat ng to the Educa-
tion Department be reduced by
Rs. 100." (5).

Giving of grants to non-government
girls’ M.E, Schools for construction
of buildings

Shri Chin‘amoni Panigrahl: ] beg
1o move:

“That the Demand for a sup-
plementary  grant of a sum not
execeeding Rs. 120 in respect of
expendiiure relating to the Educa-
tion Department be reduced by
Hs, 100" (6).

Question of cstablishment of  youth
hostels

Shri Chin‘amoni Panigrahl: 1 beg
to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 120 in respeet «f
expenditure relating to the Educa-
tion Department be reduced by
Rs. 100" (7).

Working of the Scheme “National
Water Supply sanitation programs-
me—rural water supply”

Shri Chin‘amoni Panigrahl: 1 beg
to move: :

“That the Demand for & sup-
plementary grant of a sum nol
exceeding Rs. 242,000 in respect of
District Administration and other
Expenditure relating to the reve-
nue department be reduced by
Rs. 100." (8).

Increase in the use of stationery and
printing
8hri Chintamoni Panigrahi: 1 beg
to move:
“That the Demand for s sup-

plementary grant of a sum not
exceeding Rs. 6,72,899 in respect of
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stationery and printing and other
expendture relating to the Com-
merce Department be reduced by
Rs. 100." (9).

failure to improve the economic con-
dition of Scheduled Tribe and Sche-
duled Caste Weavers.

Shri Chintamoni Panigrahi: 1 beg
to imove:

“That the Demand for a sup-
plementary grant of a sum not
cxceeding Rs, 8,03,489 in respect of
Tribal and Rural welfare Depart-
ment be reduced by Rs. 100.” (10).

Need to provide more facilities for
T.B. patients

Bhri Chintamoni Panigrahi: [ beg
t{o move:

“That the Demand for a sup-
plementary grant of a sum not
excecding Rs. 3,25,765 in respect
of medical and other expenditure
relating to the Health Department
be reduced by Rs, 100.” (11),

Need to improve the drinking water
supply facility at Puri for conveni-
ence of the larger number of pil-
grims

Shri Chintamoni Panigrahi: [ beg
{0 move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 9,08,235 in respect of
public health be reduced by
Rs, 100" (12).

Provision of funds for grants of loans
assistance to private industrialists.

Shri Chintamonl Panigrahi: 1 beg
to move!

“That the Demand for a sup-
plementary grant of a sum not
cxceeding Rs. 15,00,015 in respect
of loans to local funds, Govern-
ment servants, etc. be reduced by
Re. 100 (13).

of Orissa

Maintenance of lurury cars

Shri Chintamoni Panigrahi: I beg
to move:

“That the Demand for a sup-
plementary grant of a sum not
exceed ng Rs. 57,505 in respect of
public relations be reduced by
Rs. 100." (24),

Question of opening a Press Liaison

Office at Calcutta

Shri Chintamoni Panigrahi: [ beg

to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs, 57,505 in respect of
public relations be reduced by
Rs. 100."  (25)

Slow progress in reclaiming the sand-

cart areas affected by flood

Shri Chintamoni Panigrahi: I beg
to move:

“That the Demand for a sup-
plementary grant of a sum not
cxceeding Rs. 15 in respect of
Agriculture be reduced by Re. 1.
(26).

Need to speed up the construction of

the Rural University

Shri Chintamoni Panigrahi: [ beg

to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 15 in respect of
Agriculiure be reduced by Re, 1.
(27).

Work of the Exploratory Tube-well

Organisation in the State

Shri Chintamoni Panigrahi: [ beg

to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 15 in respect of
Agriculture be reduced by Re. 1.”
(28).

3940
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Administration of the Orissa Mining Failure to provide good P.W.D. roads
Areg Development Fund

Shri Chintamoni Panigrahi: I beg

Shri Chintamoni Panigrahi: I beg to move:

to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 15,00,015 in respect
of loans to Local Funds, Govern-
ment servants, elc. be reduced by
Rs. 100" (29).

Failure to undertake urgent flood

control works in the State

Shri Chintamoni Panigrahi: I beg
to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 5 in respect of
electricity schemes outside the re-
venue account and other expendi-

**That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,17,71,023 in res-
pect of capita] account of civil
works be reduced by Rs. 100"
(33).

Irregularities on the part of the Orissa
State Co-operative Marketing So-
ciety in respect of sale of fertilisers

Shri Chintamoni Panigrahl: I beg
to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs. 15 in respect of

ture relating to the works depart- co-0 ti ed "
ment be reduced by Re. 1.” (30). (wjl.heﬁ ion be reduced by Re, 1

Failure to provide Dbetter hostel Fai . .
accommodation to the students of daluf::u::!umppl::ng ‘f”“:“" to t’::
h l uttack. griculturists " "'“ﬂ:'“ price
Ravenshaw College, C k the different Block

Shri Chintamoni Panigrahi: I beg

to move: Sbri Chintamon! Panigrahi: I beg
“That the Demand for a sup- to move:
plementary grant of a sum not
exceeding Rs. 1,17,71,023 in res- “That the Demand for a sup-
pect of Capital Account of Civil plementary grant of a sum not
Works be reduced by Rs. 100.” exceeding Rs. 15 in respect of co-
(31). ope;ttion be reduced by Re. 1.”
(41).

Failure to provide adequate drinking
water supply facility in the New [ oilure to allot more funds to the Puri

Capital of Bhubaneshwar Municipality for improvement of
Shri Chintamoni Panigrahi: | beg
to move: Shri Chintamen] Panigrahi: I beg
to move:
“That the Demand for a sup-
plementary grant of a sum not “That the Demand for a sup-
exceeding Re 1,17,71,028 in res- plementary grant of a sum not
pect of c:n'u] account of Sivil exceeding Rs, 5,14,170 in respect
Works be reduced by Rs. 1007 of contribution to local bodies be

(32). reduced by Rs, 100" (42).
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.Slow progress in the implementation
of the wurban water supply and
drainage schemes in the State

Shri Chintamoni Panigrahi: I beg
‘to move:

“That the Demand for a sup-
plementary grant of a sum not
exceeding Rs, 5,14,170 in respect
of contribution to Loca]l Bodies be
reduced by Rs. 100.” (43),

Shri Chin‘amont Panigrahi: Mr.
‘Chairman, Sir, before discussion on
the Demands was taken up ! again en-
quired from the hon, Minister but 1
was not answered on those points. I
wanted to know whether the Gov-
ernor's Ordinance authorising these
Supplementary Demands, if it is ia-
valid, has been withdrawn and if it
has not been withdrawn, a copy of
that Ordinance must be laid on  the
Table of the House under article 213
of the Constitution. 1 did not get an
answer to this.

Shri Datar: I shall reply to that.

Shri T. B. Vittal Rao (Khammam):
Has he said that he will lay it on the
“Table?

Mr Chalrman: He has said that he
will reply to that.

Shri Datar: 1 am going to reply to
the point that he has raiscd about the
Ord:nance.

Shri T. B. Vittal Rao: He must say
“Yes' or ‘No'.

Mr. Chairman: When his turn comes
he will reply.

Shri Chintamonl Panlgrahi: Then 1
proceed with the Demands. At last
these Supplementary Demands for
Grants for 1968-61 which were going
to be certified by an unconstitutional
Ordinance of the Governor have come
before thizx House. 1 do not know
what the procedure of drafting the
Supplementary Demands in the State
is because so far as the Parliament i3
concerned we know everything in
detalls, but here, if the hon. Minister
will refer to the Supplementary
Demands, he will find that the reports
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are incomplete. They are too sketchy.
They do not give any information as
to how they are going to spend that
amount by giving details of it. Under
these circumstances, we are discussing
the Supplementary Demands for
Grants. When the General Budget
comes up we will like to know in
detail the informations so that it will
be casier for us to discuss things. The
Stiate Government's officers are here.
So T hope they can be impressed upon

* to do that.

Shri Bhagat: Fuller information.

Shri Chintamoni Panigrahi: 1 refer
now to Demand No, 6. 1t refers to
the Hirakud liandg Organisation. There
15 a Hirokuad Control Bour!. The con-
trol of H.ukud Dam has now been
trunsferred from the Government of
India 1o the tate Government., We
have discus-ed the question of surplus
machinerics many times in this House
and we have been toid that the utmost
¢ffoits have been made to dispose of
all the surplus machinery which is
lying at Hirakud. But now because
the President's rule is there and the
Demuands have come before us, we
have surprisingly come to know that
spare parls and machinery worth
about Rs. 50 lakhs were lying undis-
posed during all these ten to twelve
vears of construction of the Hirakud
Dam and after its construction in 1957
was complete they are still lying on
the spot. What kind of machinery
are they which have remained undis-
posed and which requires for its
repair more than Rs. 5 lakhs? 1 think
the Union Government should go into
it. It should send its own officers to
see whether actually the cost of re-
pairing will be more than Rs. 5 lakhs.
It must be looked into, otherwise there
is no use in passing this Demand
They should see why those items of
machinery have not been repaired for
s0 long, what the tate Government
and lis afficers were doing so long
and what the Hirakud Control Board
was suggesting, when the Governmtnt
of India was having control over it,
for repairing this machinery. Why
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suddenly, after the President’s rule
has come about, a sum of about Rs. 54
lakhs became necessary for repairing
all this machinery worth Rs. 50 lakhs?
There is no detailed information about
this Demand. We do not grudge this.
The machinery must be repaired and
sold. But we woulgd like to know
whether this Rs. 54 lakhs is necessary
or whether the amount that has been
asked for is in excess of what is
necessary. It must be loovked into by
the Government of India.  Some
officers should go there and with the
heip of the S - Government's officers
—they have very guood ofEcers there—
it must be assessed whoeier  this
demand is necessary or not.  J feel
that ultimaiely the Coverrment  of
Orissa is going to pay four all these
things. After the cuntro! of the Board
was transferred {o the Guvernment of
Orissa, 1T think cvervihing has been
charged to  the Orassa Government
It is by way of a loan that the Orissa
Government has ta'en all this money
for the Hirakud Dam. We wou'd like
to know from the hon. Minister whe-
ther when the interest on the loan is
caleulated all this money for the un-
disposed machinery and al] these
things that are ly:iny e will be taken
aparl so that no interest is calculated
and is paid by the Goveimnmint of
Orissa for this purpose. The people
of Orissa are poor. During these four
long years of mismanagement of the
State's affairs, it is only because the
State's officers were there that some-
how the administration was running.
Otherwise, it was ai] collapsing. There-
fore we would like to know al] these
things.

Now 1 refer to Demand No. 9.
Orissa is a State which has the lowest
Pper capita income and wherc many
peaple do not get water to drink in the
rural areas. I have seen in many
areas during summer how very diffi-
cull it is to get even a plass of water
to drink. And when this is the posi-
tion in Orissa, you find that the Gov-
ernment has come forward and asked
this House to sanction a sum of
Rs. 70,000, For what? For beautify-
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ing the new capital, for planting
gardens, fruit trees, flowers, and
avenues also. The Home Minister as
well as the Deputy Finance Minister
must be knowing the condition of
Orissa. It is very difficult to supply
the villages with drinking water,
When that is the position, for beautify.
ing the new capita] at Bhubaneshwar
can we not wait for some time—this
year six thousand, next year five
thousand, next year flve thousand, let
us go on like that. Let us first meet
the esstntial needs of the people. Not
tha: we don't want to beautify it; it
we are beautiful, our capital must be
more beautiful.

Shri Jaipal Singh: Hear, hear.

Shri Chintamonl Panigrahi: But let
us first meet the needs of the people.
I am glad that at least on gac 0¢c.3i0.a
I get appreciation from my hon. friend
Shri Jaipal Singh!

Thercfore it must be looked into
and this demand is unnecessary, and
I fuel we cannot sanction this sum of
Rs. 70,000. It may be sanctioned next
yezr or the year afler thal., The
amount can be safely spent en pro-
viding drinking waicr in the rural
areas of Or.ssd.

Then I come to demand No. 11,
Thi« relates to the provision of some
amounts of aid to the M.E. schools,
that ix Middle English school, in
Balaso-e and Cutiack district, we
have no ohjection. It is gond that {he
Governm.nt has come to the azs:st-
ance of sch.ols which are rot running
well or are in deflcit. We ¢ very
glad about it and wc will sanction
this amount. But we mu+* have a
principal that Government ir going to
formulate in this matter, that is when
croming 1o the aid of schools which
are running in deficit? I think in this
matier no principle is being followed.
If there is a certain area where the
hon. Minister’s man or some other
party’s man is there, only that school
is being helped, and no regular uni-
form principle is being followed. Bo
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while according full sanction and sup-
porting this demand for helping the
Middle English schools, 1 urge upon
the hon. Minister to see that a uniform
policy is evolved, so that wherever a
Middle school runs in deficit and
needs help the State Government must
formulate a general principle and
must come to its aid. That will be
more satisfactory,

I refer again to demand No, 11. I
am glad that a sum of Rs. 15,000 has
been provideq for the construction of
a Science Lecture theatre in the
Samant Chandrasekhar College at
Puri. It was very badly needed, and
I am glad that this has been provided.
But the State Government must be
informing the Union Government by
now that Puri lacks even a women's
college. It is a district headquarters,
but there is no college for women.
There are a large number of girl
students in Puri, I referred this
matter to the hon. Minister of Educa-
tion and the University Grants Com-
mission. They say, “If the State Gov-
ernmoent had asked us for help in the
Second Plan, in 1960-61 or even in
1861-62, then naturally we could have
come to their rescue”. Now, the year
1960-81 is gone, and there is no pro-
vision for this there. But the year
1961-62 is coming. I request the hon.
Minister of Finance that they must
provide some money for this at least
in that year, because that is the con-
dition of the University Grants Com-
mission. Both the University Grants
Commission and the Ministry of
Education are very sincere, They
want the spread of women's education.
They wrote to me that “if only the
State Government includes it in their
Plan, naturally we shall come forward
to help the authorities there with fifty
per cent of the aid for the construc-
tion of a women's college”. There is a
commitiee for having this women’s
college for Puri; the District Magis-
trate of Puri is the Chairman of that
committee and there are so many
public men in it, and they are collect-
mg money for it. It is a good thing.
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So 1 hope that at Jeast in the year
1961-62 Government will include this.

And then one point about the con-
struction of youth hostels. Youth
hostels are entirely a Government of
India programme. I am referring
again to demand No. 11. There you
will find that the Government of India
has gone to the extent of helping with
Rs. 40,000 for one youth hostel at
Gopalpur and with another Rs. 40,000
for another hostel at Khandagiri. The
question is who is in charge of select-
ing the places?” The places are being
selecled arbitrarily. They have form-
ed a Youth Welfare Board. But it is
only the people who support the rul-
ing party in the State that are mostly
represented in this boarqd and their
voice prevails. They have formed a
youth welfare board in Orissa and in
that board ther¢ are only the youths
or professors whose ideas are akin
to the ideals of the ruling party, that
is the Congress—the other party has
gone and only the Congress remains.
They are the Secretaries or Presidents
or members of the executive commit-
tee and they advise the Government
in the matter of these selections.

1 suggest there are other very
beautiful  places for construction of
these youth hostels in Orissa. Take
Puri, it is a grand place. Or take
Konarak or Kapilas. Such beautiful
places are there. So there must be
a principle behind this, instead of a
kind of a youth welfare board having
no mass sanction behind it which
advises the Government to construct
these hostels at particular places. 1
think Government must give some
thought to this matter.

1 would then request the hon. Minis-
ter to look into demand No. 18. There
you find that due to the implementa-
tion of the Plan schemes, the require-
ment of paper and other forms by the
different departments and offices of
the Government has considerabiy
increased. It is estimated that
Rs. 8,76,749 is the absolute minimum
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amount required for immediate pay-
ment, Is the entire plan of Orissa
being worked out on papers? Are we
to understand that whereas the Gov-
ernment of India’s plans are not in
papers but in aclion, the plans of the
State Government of Orissa are all in
paper and therefore they require near-
ly Rs. 9 lakhs for this purpose? I
think this is exorbitznt. If nccessary,
let us write jess and do more in work.
This 1s not necessary in my opinion,
it is too big.

Then 1 would refer to  demand
No 21. It directly concerns the Home
Ministry also, because there is pro-
vision to improve the ¢conomic con-
dition of the Schedule Tribes and
Scheduled Caste weavers. Well, Sir,
with regard to the Tribals I shall leave
it to my hon. friend Shri Jaipal Singh.
But I shall say only one word. For
improving the econimic condition of
the Scheduled Tribes and  Scheduled
Caste weavers, the  Government  of
India a-ked the Handloom Boards of
the States and Union Territories to
formulate special schemes.  Accord-
inglv the All-India Handloom Board,
Orissa Branch submitled a scheme to
the Government of India which was
approved at a cost of Rs 4°25 lakhs
during 1060-61 out of which Rs, 2'55
lakhs are (o be spent for Scheduled
Tribes and the rest for the Scheduled
Castes.  But I would like to submit
onc¢ thing here. On improving the
conditions of the Scheduled Tribes
and Scheduled Caste weavers, so far
as my knowledge goes, nothing has
actuallv been done. For thiz Demand
also, no detailed picture has been
given. I cannot also ask the hon.
Minister now to give a detailed
picture. Any way, 1 would ask the
hon. Minister to enquire from the
State Government as to what schemes
actually have been formulated for
them.

With regard to the flood-affected
areas, we had a debate in this House
and Shri Jaipal Singh was very help-
ful to us yt that moment. In the very
serious flood of 1960, the most unfor-
tunate thing is, many of the houses
of the people belonging to the Sche-
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duled Castes and Scheduled Tribes
were completely washed out. It is
good that the Government has asked
for some grant for that purpose. We
have seen and from different parts of
the State representation have gone to
the Ministers of the State Govern-
ment. So far, very little help has gone
to the people whose houses have been
completely washed away in the 1860
flood. The flood was in August, 1960.
It is now, 1961. During all these 8
or 9 months, how have these people,
who:e houses have been washed away,
been living? How many houses have
been built up to now by the State
Government?  No details are given
here. We would like to know the
number of houscs actually built for
these Scheduled Castes and Scheduled
Tribes people, whose houses  have
bheen washed awav or damaged in the
1960 flood and what flood control
measures have been taken.

With regard to Demand No. 23—I
shall refer to it briefly, Sir; you are
getting impatient; it is a State Budget,

Shri Narasimhan (Krishnagiri): We
are al) taking interest,

Shri Chintamoni Panigrahi: I am
very  grateful With regard to
Demand No. 23, 1 have a suggestion {o
muake to the Government. This Govind
Dwadasi festiva]  comes after 1,000
vear: and many people who commit
ted s:ns all these years get rid of a:
their sins after a dip in Puri. There-
fore, it is a very important festival in
respecl of all the sinners of the coun-
try.

An Hon, Member:
Orissa State?

Bhri Prabhat Kar:
many sinners still.

Shri Chintamoni Panigrahi: This
town has a population of nearly 50,000
The water works were built in 1924
when the population of the town was
only 10,000, During all these years,
no grant has been given to the Puri
municipality for improving that drink-
ing water facility in the town. Recent-
ly only, I got a letter from the Heslth
Minister. He said that we have given

Sinners of the

There are so
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grants to the State Government undei
the Head, Urban watersupply and
therefore, it is left to the State Gov-
ernment to sanction money to the
municipality. I submit that in view
of the importance of Puri, because it
is a place of pilgrimage of all India
importance. It is therefore necessary
that the Union Government should
make provision for drinking water
supply facilities and give more money
to the munijcipality to help it to over-
come the difficulty.

Shri Braj Raj Singh: How much do
you want?

Shri Chintamoni Panigrahi: Rupees
four lakhs, at least. My hon, friends
are very charitable,

With regard to the Press liaison
officer, my hon. friend Shri Mahanty
said that it was completely unneces-
sary. [ request the hon. Minister to
abolish that post. Because, the Gov-
ernment of Orissa will get enough
publicity for all its acts of commission
angd omission as Members will discuss
in Parliament, It will be better to
invite some journalists from Delhi to
Orissa. If Orissa wants publicity, the
publicity must be here in Delhi and
not in Calcutta. If there is any justi-
fication for maintaining press liaison,
it should be in Delhi and not in Cal-
cutta, If Orissa wants to publicise
its activities, it must invite a group
of journalista. The Finance Minister
invited journalists from the UK. and
the US.A. Why not invite journal-
ists from Delhi and get publicity?
Our journalists will get money and
not others. This Demand is complete.
ly not necessary. We do not sanction
this Demand. I request the hon.
Minister to withdraw Demand No. 36
which has been included to satisfy the
demand of one particular political
party t0 maintain its own man In
Calcutta. Therefore, it must be with-
held. As there is no party administra-
tion and the Parliament's administra-
tion is there, it will be necessary on
the part of Parliament to withhold
this Demand.
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Then, 1 come to Demand No. 37,
which is about reclamation of sand-
cast areas. The State Government has
completely failed in this work. In
the last flood, more than 5,000 acres
of good cultivable lands were sand-
cast. The progress of work ‘s very
slow. We were told by the Ministry
of Food and Agriculture here that they
are supplying more tractors to the
State Government to reclaim these
sand-cast lands. We do not know
how nany tractors were supplied to
the State Government. As far as the
result is concerned, the work is not
satisfactory. It is not progressing
well. We request lhe hon. Minister
to see that a large number of tractor:
are sent to Orissa and the Govern-
ment of India takes more interest in
reclaiming more sand-cast lands which
were sand-cast during the last floods
in Orissa. More than 5,000 acres of
good cultivable land have oeen sand-
cast.

With regard to Loans and Advances,
my hon. friend Shri Mahanty said and
for the information of the hon. Minis-
ter, I may just reiterate tnat it is not
for small-scale ndustries. 1t is fotr
large-scale and medium-r2a.e indus -
tries. It is only for the large-sca'e
industries of the J. K. group in Kanpur,
It is only for a paper miil they are
giving it. It goes against the pirnc'-
ple of the Planning Comamission. The
Planning Commission hars definitely
said that if any private industrialis*
comes forward for setting up indus-
tries, there is the State Finance Cor-
poration. There is the Investmen.
Corporation and other Stite Finance
Corporations. He can go tiere and
have money. If really tne Govern-
ment of Orissa wanted to invite an
industrialist, it is good to have a snhare
in it, instead of inviting a person and
giving him Rs. 15 lakns on asking and
the rest afterwards, I think it is un-
necessary. It is better that the Gov-
ernment advises them tc suarl the pre.
posed paper factory through a Cor-
poration over which :hey must
exercise full control. If that is not
possible, they should have a share in
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the industry so thal the interests of
the State will be safeguurded.

With these words, 1 wanl, once
again, to draw the atleniticn of the
hon. Minisier to this. A very diffcult
time is coming for the people of
Orissa. Now and then, the officers of
the Orissa Governmenrt wili be asked
to come in the plane or train, I do not
know, how many times. to ihis place.
I do not know what is going to be
the extra expenditure, The people of
Orissa are going to suffer. It is better
if it is reduced to the miumum. It
is also nccessary that the Gevernment
should come forward with & measure
for having this Adviscry Council of
the Members of Parliament so that
only when it becomes absolu‘ely
necessary, expenditure will be incur-
red on the State officers’ cuining here
and spending money. | do not aant
to sav that they will mis spend the
money. Let us sec that we do not
spend more money on this. I make
a request to the hon Minister tc
request the President and the Gover-
nor. The officers’ rule wilt be there
for some more time tiil the general
elections. There are very good und
admirable Oriya officers in the State.
Let us hope that theze otScers will
come up to the occasion. 'The peple
of Orissa have suffered for four years
Let them not suffer for at .east one
vear more till the gener=z] election
comes.

Shri Jaipal Singh: Mr. Chairman, I
am very grateful

Shri Narayanankutty Menon: On a
point of order, Sir, under article 213
of the Constitution, the ordinance
making powers of the Governor are
expressly conferred upon him when
the legislature is not 1n session. In
the case of Orissa, when the Ordinance
regarding the appropriation of these
Supplementary demands ha: been pro-
mulgated, it is expressly provided thag
the legislature was not in existence at
that time. Because, with the Presi-
dent’s Proclamation and taking over
of the administration of Orissa State,
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the legislature has been dissolved.
Now, a very anomalous position hes.
arisen, that there is an Ordinance:
passed by tho Governor of Orissa,
which is supposed to be valid in law;
and according to our Constitution,.
when a law ig passed either in exer-
vise of the Jegitimate powers under-
the Constitution or purporting to act
under the powers given in the Con-
stitution, until and unless that law is-
declared void and inoperative by the
judiciary in this land, shat law is
valid in this land. Now, what has
happened is that the Home Minister
has declared that law to be vold and:
illegal, but, for all practical purposes,
until that Ordinance is declared void:
by a competent court of law, that
operates, and continues to operate.

Now, the very same amounts and
the very same heads and .tems have
been incorporated in the Supplemen-
tary Demands for Grants that have
been presented before this  House-
now. Now, powers have been con-
ferred upon the Governor himself to
expend money out of the exchequer
under the provisions of the Ordinance-
promulgated by him under article 21%
of the Constitution; the very same-
amounts are now being made the
subject-matter of discussion and vot-
ing of grants by this House also.
Therefore, there is an anomalous posi-
tion, and my submission is that until
and unless a categorical decision is
obtained, as far as the Ordinance is
concerned, this House is incompetent
to proceed with these Demands.
Otherwise, we shall be reaching into.
a ridiculous position that a Governor
who is acting under this Tonstitution
has passed a law, and the Jaw is stil}
in existence because it has not been-
declared void, and regarding the very
same law, not with any sanction of
the Constitution, we are re-enacting
it by this procedure of voting on these
Supplementary Grants.

This House should not be a party-
to such ridiculous behaviour by en-
acting a law which is already on the-
statute-book and which has not beem.
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declared void by any competent court
of law. Therefore, my submission is
that the passing of these Supplement-
ary Demands is anomalous in the face
of the provisions of article 213 of the
Constituiion, until the Ordinance is
declared invalid, and, therefore, 1
place this point of order before you
for decision.

Mr. Chairman: The hon, Minister.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
number of points of a general nature
havi: buen raised.

Shri Narayanankutty Menon: What
hag the hon. Minister to say on  this
point of order?

Shri Datar:
point first,

1 am replying to that

Mr. Chalrman: If the hon. Minister
hag to say anything on the point of
order, he may say it.

Shri Datar: About thp Ordinance?
Ultimately, it comes 1o the samc
thing.

Shri Narayanankutty Menon: Not
about the Qrdinance, but about the
point of order,

Shri Datar: That is what 1 am try-
ing to explaim.- In this case, let us
understa@d the position in order to
appreciate the circumstances under
which an Ordinance was issued. 1
shall give only two or three dates.

Shri Jagdish Awasthi (Bilhaur): He
could not understand the point of
order,

Shri Datar: T am just explaining the
‘position why the Ordinance had at all
‘to be issued.

Shri Braj Raj Singh: You have ad-
‘mitted that it was illegal.

Shri Datar: 1 cannot go on
‘these interruptions.

with

MARCH 9, 1961

Proclamation in Respect

6
of Orissa 395

Mr. Chairman: Order, order. Let us
allow the hon. Minister to have his
say.

Shri Datar: The Orissa Legisiative
Assembly started its session on  the
16th February, 1961, and the work
wag stopped on the 21st February,
1961. By that time, two things had
happened.  The Coalition Govern-
ment had prepared a  supplementary
Ludget and  also the general budget,
anua copies of the supplementary bud-
get and the general budget had been
supplied to all the members of  the
Assembly. Before the budget was
pres nted, and before the supplement-
ary  budpe placed before the
Assembly, what happened was that the
resignation was offered, and the Fin-
ance Minster prefused to do anything.

wWids

Under these circumstances, the Gov-
crnor--you will  kindly  understand
the position—had  to consider  the
whole position. This happened on
the 21s1; and on the 23rd, on the
advice of the law officers of the

Orissa Government, he came to the
conclusion that he could pass an Ordi-
nance, and, thorefore, an Ordinance
was passod,

Shri Narayanankutly Menon: The
point of order that I have raised is
quite different, namely whether this
House iz compotent to proceed with
these Demands,

Shri Datar: I am explaining the
position. Why should the hon. Mem-
ber be in a hurry? The hon. Member
should hear me firstt When the
matter came to us, our officers came to
the conclusion that this Ordinance
was entirely invalid, and that the
Governor could not pass any such
Ordinance at all. Tt hon. Members
understand this position first, and the
Home Minister made  this position

! clear. when there was an adjourn-

ment motion on this very subject. The
guestion that arises now is this. When
an Ordinance is entirely invalid, and
it is entirely inoperative, is it neces-
sary to lay it on the Table of the
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House, or 1. 11 necessary  to formally
withdraw 1t? That is a question of
which the Government of India are
now sezied, They have bren  assured
that the Ordinance is invalid. The
question that has been engaging the
attention of Government at present s
whether there ought to be a  formal
withdrawal of this Ordinance by the
Governor or whether that Ordinance,
though it is 1llegal, has to be placed
on the Table of the House. This point
has peen engaging the attention of
the Law Ministry just now: and as
soon as we receive therr final advice,
we shall take necessary action,

Shri T B. Vittal Rao: For the las!
fifteen days. they have been e¢xamin-
ing it

Shri Datar: But thus point should be
under-<tood namely that <n far as the
effect o« concerned

Shri T RBR. Vittal Rao: It 1- Govern-
ment that zhould understand. not we.

Shri Datar: So far as the effect 1s
coneerned,  that Ordinance was never
given offeet to at all, and no amount
has heen spent under that Ordinance.

Sh-i Chintamoni Panigrahi: That 1«
tot ‘he point. The point is that you
have o clared 1t invalid whether you
have ns<ked the Governor to  with-
draw a1,

Shri Datar: That ;- what I have
point 1 cut. The hon Momber 1
merely repeating it. So, 1 have
clearly pointed out that no effect has
becn given to the Ordinance at all by
the Governor or by any officer; no
amount has been spent under that
QOrd nance

The only legal question that now
remsin: for consideration is whrther
it ought to b~ withdrawn by the pro-
per autharitles or whether it should
be plaed also on the Table of the
House  These are the only two points
which now have to be considered
They are more or less of an acaderuc
interest They do not affect the subs-

2123 (A LS8

PHALGUNA 18, 1882 (SAKA) Demands for Grants 3958

in Respect v Orssa

tance of the supplementary
that s now before Parliament

budget

Shri Narayanankuity Menon: May |
clarify my point of order? This House,
is far as the interpretation and  the
observance of the rules of the Cons-
titution 1s concerned, is in the  least
concerned with whatever Government
think ovur a particular position, The
legal point is this. When a law  has
been enacted and it remains on  the
statute-book, unless that law has been
declared invalid by a competent court
of law, is this Government entitled to
come before this House for re-legisla-
ting it. without that law having been
repealed properly? It is a  simulta-
neous enactment of a parallel legisla-
tion similar to the oncv enacted under
the powers given under the Constitu-
tion or purporting to have been en-
acted under the powers given under
the Constitution allowed or not” That
1, the pomt before vou for decision.

Any person having the  knowledge
of the rudimentary principles of  the
Constitution could have very well
understood this, and 1 am sorry that
the hon, Mimister’s reply was w.th re-
ferene. only to a malter of conveni-
cnce which he could justify on behalf
of Government, But the Jegal question
involved, the constitutional  question
invoived 1. whethor o parallil legisla-
tion on the same principles,  without
repealing a particular statute, whether
void or valid, could be proceeded
with by this House That point has
not bern answered by the hon Min-
ister. But that 1s the crucial question
betore this House

Shri Radhelal Vyas (Ujjain): | am
afraid that the point raised by the hon.
Member i< not clear to me. I think he
will agrev with me that what is illegal
and invalid is void ab initio, and no
formal declaration or decwsion by a
court of law ic necessary. So. thore in
no question of withdrawing it. When
it 1s :nvalid, it has got no value at
all Therefore, T submit that the
Supplementary Demands must  be
placed before the  House, and it
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should be taken for granted that there
is no law. So, I submit that the point
of order does not arise.

Shri Mahanty: An Ordinance, whe-
ther it is valid or invalid partakes of
the nature of a law legally passed by
the legislature, because the President
or the Governor is a part of the
legislature. Now, it is open to a
court of law to declare a  particular
piece of ordinance valid or invalid. It
is not open to the Government, much
less, to the Home Minister, to say that
an Ordinance is invalid, because in
the eyes of law, the Home Minister is
of no consequence. It will be for a
court of law to declare a particular
piece of legislation or Ordinance valid
or ultra vires the Constitution, Inas-
much as no court of law has declared
it ultra vires the Constitution, and it
is only the Government that considers
that it is illegal, what they have done
now is to allow it to lie and lapse,

15.5¢ hrs,

[Mr. DePuTY-SPEAKER in the Chair]

It will lapse after a period of six
weeks from the date of issue unless it
has been approved by both Houses of
Parliament. Therefore, it will be in
operation for a period of six weeks
from 24th February 1961. Hence, it
cannot be said that the Ordinance is
dead or invalid, because no court of
law has declared it so.

Shri Narastimhan: It is dying.

Shri Mahanty: It is dying? It shall
never die like that (Interruptions).

An Hon, Member: What is slow
death?

Bhri Mahanty: The point is that the
Ordinance cannot die unless it is kill-
ed by Parliament.

Shri Radhelal Vyas: It has no legal
validity.

Mr, Deputy-Speaker: If the life is
fixed and that period expires, no
killing is necessary.
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Shri Mahanty: That is exactly my
point. It has not been killed. It
emanates from the Governor. There-
fore it exists. It is not open to my
hon. friend or to the hon. Home Min-
ister to kill the Ordinance, unless it
has been killed either by Parliament
or by a court of law.

Now, my contention is that the sup-
plementary demands are a proforma
copy of the Ordinance, because what
the Ordinance does is to appropriate
or misappropriate under the given
conditions from the Consolidated
Fund of India....

Mr. Deputy-Speaker: Order, order.

Shri Mahanty: If it is illegal, what
do you call it, appropriation or?

Mr. Deputy-Speaker: There is a
standard of language that has to be
used. We should not use such expres-
sions,

Shri Mahanty: I am sorry. I with-
draw it. What the Ordinance sought
to appropriate is now being repeated
in these supplementary demands. So
our limited point is this: in the face
of the fact that the Ordinance is not
invalid—it is still there alive and
kicking—how can we consider these
supplementary demands which are a
proforma copy of Ordinance? Gov-
ernment must first withdraw  the
Ordinance and then come to the House
with the supplementary demands.
Then it will be in order. I hope Yyou
will kindly give some thought to it
because it is going to create an ugly
precedent.

Shri Narayanankutty Memon: May
1 submit one aditional point before
you give your decision? Along with
the main point raised, the most cru-
cial question iy whether the executive
advising the Governor or the Presi-
dent to promulgate the Ordinance or
pass a legislation could itself sit imr
judgment on the question of the
validity or otherwise of that parti-
cular piece of legislation and thes



3961  Supplementary

step into the shoes again and legis-
late on parallel lines, or whether the
judiciary is the only competent autho-
rity to declare a particular piece of
legislation invalid or otherwise or the
legislature itself should step in re-
pealing that particular legislation and
re-legislating on the same {opic. As
regards the theory propounded by my
hon. friend, Shri Radhelal Vyas, that
the legislation is illegal and void ab
initio, it does not lie in the mouth of
the executive 1tself which  brought
forward the legislation to say so,
because even in constitutional matters
the law of estoppel is applicable to
the executive, and the executive can-
not rope-dance with a  particular
piece of legislation and say at one time
that this is the law prevailing in the
country and the next morning come
before the country and say, ‘No, this
is illegal' The very prirmary principle
of the legislation is that there should
be enough notice and certainty about
it. Both are lacking in this case.
Therefore, this particular discussion
is invalid. That is the point I am
raising.

Shri Achar (Mangalore): My sub-
mission is that this is not born at all.
‘This has no legal brith (Interrup-
tions) My hon. friend, Shri Mahanty.
said somebody must kill it, and there
should be a judicial declaration. That
is not the correct position of law. 1
say this was not legally born. It had
no legal existence. It is no statute.
It is merely some words printed on
some paper.

Shri Chintamoni Panigrahi: It is in
the Gazette,

Mr. Deputy-Speaker: Can we not
have patience to listen to others?

8Shri Ackar: If the person who pro-
mulgated it had no legal right to do
s0 that means it is as good as no law.
It is simply something printed on
paper. [ can also promulgate an
Ordinance (Interruptions).

Mr. Deputy-Speaker: Order, order.
Skrl Achar: I am mentioning this
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analogy only to make this point: If I
have no power to promulgate such an
Ordinance or if any other person, it
may be the Governor or the Presi-
dent, has absolutely no legal power to
promulgate such a law, it is no law at
all. It is not born. It is not a statute.

Take, for example, this analogy.
There are alienations by Hindus
under the mitakshara law, If the ali-
enation is only voidable, not ab initio
void, then the person has to void it.
But on the other hand, if it is an ali-
enation by a person who has absolu-
tely no right to alienate, it is ab ini-
tio void. He need not go to a court
of law to get it  declared void. He
himself can say that it is absolutely
void,

In this case, it happens that the
matter comes before this Parliament.
So far as this Parliement is concern-
ed, that so-called law was not  born

at all,

Shri Narayanankutty Menon: Then
what will he do with the Governor?

Mr. Deputy-Speaker: Order, order.
The question taken up by the Member
is, who is to declare it void?

Shri Achar: No declaration is neces-
sary.

Mr. Deputy-Speaker: Has the Gov-
crnor who himself issued the Ordin-
ance said that it is void?

Shri Achar: He has no power (W
issue 11

Mr. Deputy-Speaker: Then who is
to say that it is void? If Parliament
has to say it, then Parliament shall
apply its kind and then declare that
it is not wvalid.

8hri Achar: By adopting these de-
mands, Parliament need not declare
anything. Ags I said, in the case of
alienations by persons who are not
cntitled to alienate, they need not go
to a court or do anything of thad
kind They simply treat it as vold—
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{Shri Achar]
ab imitio void—and proceed. They
i'gnore it. In the same way, Parlia-

ent has to grant these demn.nds and
while do ng so, it has to ignore that
illegal lhmg which was never born
We need not make a declaration or
anything of that kind. We simply treat
it as & mere paper. It has no legal
e:pstence '

Shri Narayanankutty Menon: It is
the Governor who has promulgated
it.

8hri Achar: It may be the Gover-
nor or anybody. If he had no power
to do it, has no legal existence (Inter-
Tuptions).

Mr. Deputy-Speaker: It is a consti-
tutional issuc. We should listen to
others also and then decide. There
are so many interruptions that I can-
not follow it.

Shri Achar: I have almost finished.
Thy only point js whether it is ab
initio void and any declaration is
necessary, My submission is that in
a matter which is ab initio void, as
this is, nobody need declare, no court
need declare that it is void, neither
the Govermment nor the Governor,
because he had no power to promul-
gate it.  We have simply lo treat it
as a scrap of paper, something which
is legally void.

Mr. Deputy-Speaker: How does he
presume that it is ab initio void?

. Shrj Achar; Under the Constitu-
tion. ...

Mr. Dep er: He regds it
Jike that. e that jt does not

giyc any power. Let us hear another
on. Member.

16 hms

Shrl Achar: The point is this, & a
person, whoever he is. simply impgi-
pes that he has the power, and if he
Ieally has pe power......

r. Deputy-Speaker: Shri M. B.
Tt;?kor?enqw
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Shri M. B, Thakore (Patan): I fully
supporl Shri Narayanankuity Menon,
and my hon. friend Shri Mahanty.
The point is  simple, whether the
ordinance should be declared void or
withdrawn by the authorities concern-
ed who promulgateg it: In this case, it
has not been withdrawn, nor declared
void, by a competent court. So, the
ordinance stands. Therefore, discus-

sion of the Demands which we are
considering should be immediately
stopped. '

Shri Prabhat Kar (Hooghly): The
point that has been raised by  Shri
Narayanankutty Menon, you will
agree, Sir, is that while we pass &
legislation here in thiz Parliament,
this Parliament is not competent to
decide whether a particular section of
that law contravenes the provisions of
the Constitution. It is always left to
the courts to decide whether a parti-
cular section of a particular Act s
ultra vires of the Constitution,

The Governor of Orissa has  pro-
mulgated an ordinance. That ordin-
ance may be valid or invalid. Unless
that is decided by the court, it conti-
nues to be valid. If it is not decided
by the court as invalid, there is no-
body else, except the Governor hin-
self withdrawing the ordinance, that
can declare the ordinance invalid.
Therefore, even if hon. Members de-
cide to come 10 & upahimous decision
that it is invalid, it shall not be con-
sidered invalid, Only the competent
court can declare an Act, a stabyte,
invalid or ultri vires of the Constiin-
tion, if a reference is made fo it
Therefore, this matter cannot be de-
cided even here.

Shri Braj Raj Biagh: Could I just
submit a point, in answer to what
Shri Achar said? He said the
ordinance was ab initio void. Tn this
connection, T might cite an example.

The UP. Legislature, some ten
years back, passed a law, the UP.
Sugarcang Cegs Act, which was  re-
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cently, in the last session when we
were gitting here, declared void by
the Supreme Court. For continuous-
ly ten years, the Act was in force.
After ten years, it was declared vaid
by the Supreme Court. Only then the
Goverrrment could come to the con-
clusion that no action could have been
taken under that Act.

in e scneme of our Counstitution,

an ordinance and an Act passed Dby
Parliament or a Legislature, are on
the same footing, have the same

status. The only difference is that
an ordinanec remains in force only
for six wecks, unless it is confirmed
by Parliament or the Assembly, as
the case may be.

So, even if the cour{ afterwards
comes to the conclusion that the ordi-
nance was ab initio void, nobody here
can say—not even the Home Minister
or dnybody in the executive—that the
ordinance should be considered ab
initio void.

The point under consideration In
this House is this, that the De¢mands
which we are going to consider, that
we are considering, had already been
passed .0 to say under the supposed
ordinance passed by the Governor.
So, when the Demands have been
passed, we cannot for a gsecond time
discuss them here in the House 8o
long as the ordinance remains In
force. The Home Minister said they
were considering the matter whether
the ordinance should be withdrawn,
or whether it should lapse by itself.
Unlesy the ordinance is either with-
drawn or lald on the Table of the
House and rejected by the House, the
Demands cannot be considered.

Shri Datar: What [ want to add is
this. The hon, Members have raised
the larger question of the mmvalidity
of the ordinance,
whatever it is. So far as that ques-

tion is concerned, the practice of this !

House is not itself to declare whether
it Is invalld 1t s for thé courts, ind
we hive to proceed on that footing as
it is,

or the validity,

1

H
i

|

i
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Mr. Deputy-Speaker: The point of
order has been raised by Shri Nara-
yanankutty Menon that an ordinance
was promulgated by the Governor, and
that has all the status that we assign
to law, and so long as that is there, no
other legislation, parallel legislation,
can be passed in this House. He has
also said that it has neither been de-
clared void, nor withdrawn, and that
it stands as a living law, unless some-
thing is done by this Parliament, This
is the point that has been raised. I
suppose I have summarised him cor-
rectly.

Shri Narayanankutty Menon: Yes,
Sir.
Mr. Deputy-Speaker: The Home

Minister had expressed the view the
other day, when we were discussing
that adjournment motion, that that
ordinance was invalid. That is the
Government's view, But, as I observed
a few minutes ago, that declaration of
the Home Minister does not make that
ordinance invalid ab initio. Some-
thing more has to be done.

Now, it hag been said that unless a
judicial court declares it jnvalid, there
is no other authority that can do it It
can either be withdrawn by the autho-
rity that has promulgated It, or declar-
ed invalid by a judicial authority.
There is no other power that can
declare it invalid.

Shri Narayanankatty Menon: | may
add, Sir, that it can be repealed by
the same authority by a subsequent
legislation also.

Mr Depaty-Speaker: Withdrawn or
repcaled by the same authority. 1
stand corrected so far as that is con-
cerned.

Whereag the Home Minister has
stated that it is invalid he has not
given indication that it would be with-
drawn or some other steps would be
taken. Confusion has rather arisen
when it has been now stated here by
tha spokesman of the Government thay
the Government is still considering
whether to lay it on the Table or do

-
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[Mr. Deputy-Speaker]
something else with it. So, we are
still uncertain what the attitude of
the Government is going to be,

Unless there is a party to support
that ordinance, so far as I can see all
sections say and allege that it is in-
valid, and the courts can only declare
when there are two parties making
opposite assertions. Unless there is
some party to say that it is valid, that
it hag force and it is being given effect
to, the courts cannot declare that it is
invalid. If it is agreed on all sides
that it is invalid, then there is no
party to go to the court.

But there is another thing that I am
coming to. The Chair in this House
has never taken upon itself the res-
ponsgibility of deciding constitutional
issues, whether this House is com-
petent to proceed with a legislation
which might subscquently be declared
unconstitutional. This decision has
always been left to the House This
House is sovereign to pass constitu-
tional as well as other laws which
might subsequently be declared un-
constitutional. That has been the
practice always.

Now this question has arisen, and it
is for the House to take a decision
whether it would really pass these
Supplementary Demands which might
have that effect, or they might not pass
them. I would leave it to the House.

Shri Braj) Raj Singh: You may
leave it to the House for the passing
or not passing of the Demands, but the
point is this. The House cannot con-
sider the Demands. The Demands have
already been passed.

Mr, Deputy-Speaker: Therefore, the
House would also take a decision as
to whether it can consider or cannot
consider. This question also is within
the competence of this House, and this
House would, by its vote, give its
decision as to what it thinks is proper
under the circumstances T would not
take the responsitility upon myself
and the Cha’r has never taken it upon
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itself in the previous decisions also. I
perfectly remember that.

Therefore, now we can proceed, and
the Members would also consider this
question, and keep it in their mind,
when hey are exercising their vote.

Shrl Narayanankutty Menon: On a
point of order, Sir,

Your ruling is accepted, but there 1=
only one difficulty, not regarding the
constitutiona] interpretation, but in
the procedure itself. Under article 213,
when an ordinance has been promul-
gated, unless that ordinance is laid on
the Table of the Tlouse...

Mr. Depuly-Speaker: That ruling I
have given now. I do not think there
is anything that has been left now
unless some further points arise.

Shri Narayanankutty Menon: My
polint is this. It is not about the con-
stitutional interpretation whether the
legislation is valid or not, but about
the procedure in this House. Unless
the ordinance which is either valid or
invalid is laid on the Table of the
House, that ordinance itself will expire
within six weeks of the assembling
of thig House.

Mr. Deputy-Speaker: That is now &
hypothetical question. When the Gov-
ernment decides whether it is going to
lay that on the Table or not, then, that
question would arise. The Government
would take a decision as early as
possible and make an announcement
here. Then this objection can be raised
and I will give the decision.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, I wish to steer clear of
the constitutional pandits. Even if we
should be doing anything wunconsti-
tutional, we can always indemnity
ourselves later on. So, I would like
to leave the position at that.

The Minister of Law (S8hri A, K.
Sen): Sir, the expression ‘constitu-
tional panditz’ is not quite a proper
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expression to be used with regard to
the members of this Parliament.

Mr. Deputy-Speaker: That is usually
used. We have been using it so many
times and that gives credit and no
detraction.

Shri Jaipal Singh: I would like io
remind my learned constitutional
(Some Hon. Members: Pandit) Law
Minister that there are other pandits
also in this House and I think he had
better recognise this fact, 1 wish he
were here presen{ early to understand
all this. 1 hope to get a few more
minutes because I am afraid time was
running out because of this dispute
I will speak for a few minutes.

1 was grateful to my hon. friend
Shri Panigrahi for leaving this item,
Demand No. 21 pages 60 and 61 for me
to expand upon. It is an extraordinary
picture. Here is a coalition ministry
of the Congress Party and the Gana-
tantra Parishad. But in this Cabine.
we do not find any of the Scheduled
Castes represented. There is no Sche-
duled Caste Minister; there is no
Scheduled Tribes Minister. And, as
far as I can see, Orissa is one of the
States where there is a substantial
percentage of the population who are
Scheduleq Tribes.

1f you look at page 81, you will find
that in the flood of last year the Adi-
vagis in the flood affected areas
became homeless and, in some cases,
their houses had been severely damag-
ed. There was & rehabilitation
scheme. From this Demand No. 21 jt
seems that the Government of Orissa
completely failed to rehabilitate these
homeless people. Now, here, this Par-
liament is asked to do an extraordi-
nary thing. Not only was nothing done
to rehabilitate these displaced persons.
persons whose homes were severely
damaged, but there was a sum of Rs.
10,76.000 under the specific head
of Special Multi-purpose Projec!
Schemes The Government of  Orissa
has failed to spend anything out of it.
Today in this supplementary Demand
we are being asked to divert that to

in Respect of Or.ssa

something else, housing for Scheduled
Tribes.

Sir, this is a very dismal picture.
The money that was ear-marked for a
specific purpose, to give them homes,
was not used. In addition to that Rs.
10,76,000 which was there for the spe-
cial Multi-purpose Project Schemes
has also not been spent. Today we
arc asked to give a token grant of Rs.
5 {o make up that Rs. 10,76,000.

In page 60 also we find that during
the 1960 floods the Scheduled Tribes of
the affecied areas were put to loss to
a great extent and as such on a pro-
posal of the State Gpvernment the
Government of India have agreed for
diversion of the savings. Our own
Public Accounts Committee has again
and again been confronted with the
situation where the departments of
the Government of India ‘have been
taking vast sums and have not been
able to spend them. The same picture
is being repeated in the State of
Orissa, | think this is something that
should be looked into very seriously
because it is a question of freezing
certain sums which may be badly re-
quired under other heads. Ag far as I
am concerned, I would like to say out-
right that I do not oppose these
Demands because the President must
have funds to carry on the Adminls-
tration.

Shri Mahanty: Sir, [ am sorry [ have
to raise a point of order.

Shri Datar: Again?

Shri Mahanty: Yes; another point of
order.

Mr. Deputy-Speaker: On the speech
of Shri Jaipal Singh? That is the only
thung thay hag happened.

Shri Mahanty: No, Sir. According to
me whut is happening is not correct,
avcording to our own rules and the
Constitution. I do recognise that the
Chair is not taking th¢ responsibility
in this House of declaring a perticular
thing wultra virex or intra wires the
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[Shri Mahanty])
Constitution. But this House is com-
petent to consider it if there is any
technical deviation of the constitu-
tinnal procedure. My limited point of
order iy only this.

Now, according to the Ordinance
passed by the Governor which is in-
dependent  of the authority of the
Governmeni of India or Parliament,
that Ordinance has already appro-
priated Rs, 43 crores which is covered
by these Supplementary Demands. All
thesy Supplementary Demands have
been passed under that Ordinance.
Until and unless that Ordinance is
repealed or rejected or  whatever
happens to that, there is no necessity
for taking a vote on these. Therefore,
a.l our deliberations are fulile because
the Demands have already been pass-
ed. That is my contension, It is a point
of procedure; it is not a question of
fundamenlals or interpretation of the
Constitution. It is a question of pro-
codure and vou can well appreciate
that. Whe, all these Demands  have
been passed what are we going to
consider? It is going to create g very
bad precedent. Therefore, I humbly
beseech vou to see that further dis-
cussion of these Supplementary
Demands is postponed until the Gover-
nor withdrawg that Ordinance or the
Government does it on his behalf.

Mr. Deputy-Speaker: It is not that
Ordinance of the Governor passing
these Demands that gives us the
authority today to proceed with the
discussion of these Supplementary De-
mands. That has been done indepen-
dently: when the President took over
the responsibility, this Parliament be-
came vested with all those powers.
The powers that we are vasted with
arise out of the action taken by the
President under article 356 of the Con-
stitution. So, we are independently
authorised to proceed with putting the
Demands. All that can be said is that
the Governor has already granted
them and that it is for a second time
that this Parliament is granting
them, There is no harm even in that.
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This Parliament can do it. (Interrup-
tion):

That is my ruling.

Shri Daiar: Mr. Deputy-Speaker, Sir,
I have heard very carefully the sug-
gestions that hon. Members have made
on the Supplementary Budget and
al;o for adding to tha, in certain
ways,

My hon. friend, Shri Jaipal Singh
pointed out that certain amounts had
not been spent and they ought to have
been spent by the Orissa Governmeit
then. Now, so far as the preseat up-
pementary Demands are concerned, 1
waz pointing out certain circumstan-
ces to show that the time at our dis-
posal for preparing a new set of Sup-
plementary Demands was very short.
(Interruption)

Mr. Deputy-Speaker: Order, order.

Shri Datar: That was the reason
why, I had been pointing out to this
House that when the Orissa Legisla-
tive Assembly met for the Budget
Session on the 16th February, 1961,
all that it did wag the passing of a
Vote of Thanks to the Governor. Se-
condly, they also circulated the Sup-
plementary Demands which have now
been placed by us before the hon.
Parliament.

They had also prepared the Annual
Budget. Coples of both the Annusl
Budget and the Spplementary De-
mands had been supplied to the hom.
Members of the Legislature in the
natural expectation that the Budget
would be duly taken into account
and the Supplementary Demands also
will be considered by the Orissa Le-
gislative Assemnbly. But, on the 2ist
itself, certain unusual things happen-
ed az 3 rewult of which the House had
to be prorogued, One wag that
the Chief Minister tendered his
resignation and the Finance Minis-
ter felt that in the new situa-
tion created, it would not be proper
for him to present the Budget or duly
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get it passed; he also did not dffrée €
have a resolution on the vote on ac-

count, All these happened on the
21.t and naturally on the 25th the
President issued his Proclamation.

After that all the powers are vesied
in Parliament. In these circumstances,
these supplementary demands had to
be presented by us in the form in

which they had been prepared by the
former coalition Government of
Orissa. A number of hon. Members

interested either in the Congress or
the Parishad raised objections with-
out knowing the fact that the former
coalition Government had itself pre-
pa.ed this Budget and also the annual

Budget for con-ideration by ihe
Orissa Assembly,
Shri Chintamoni Panigrahi: There

are other Members, neither interested
in the Congress nor in the Parishad.

Shri Datar: On the 23rd the Gover-
nor issued the Ordinance and immedi-
ately it was found that it was not pro-
per as it was, as the hon. Home Minis-

ter pointed out, an illegal document.’

So, we had to come before Parliament

at the earliest momeént and the earliest |

|
|

moment is the moment immediately -

after the Proclamation had been duly
approved by this House. 1 would
assure the hon. Members thdt the
various very constructive suggestions
made by them will be duly taken into
account and to the extent possible if
something could be done, it will be
done. The annual Budget will also
be examined. After all the time
is very short agnd this had to
be done immediately. Now, the
expenditure s0 far as has actully
been incurred by the Orissa Govern-
ment on the authority of the annual
Budget passed last year by the Assem-
bly. There were also the supplemen-
tary demands passed in August, 1980,
No ammount was spent on the basis of
this Ordinance. Only after this hon.
House is pleased to accord its sanction
to these supplementary demands, the
amounts will be apent as and when
necessary.

1 would be very brief in making
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references to a few items that had been
referred to. My hon, friend pointed
out that the economic conditions of
the Scheduled Tribes and Scheduled
Castes weavers had not improved
properly, We are very anxious
that they improve as early as pos.'ble

and the Government of India are
themselves making large grants lo
improve their conditions in general

and the workers in particular. The All
India Handloom Board, Orissa branch
had submitted a scheme to the Gov-
ernment of India and it was approved
at a co1 of Rs. 4°25 lakhs during

1960-61. Out of that amount Rs. 255
lakhs was required for ihe Scheduled
Tribes and Rs 1'70  lakhs for  the
Scheduled Casti v -wve-s, It has been
decided to open six  collective co-
operative societies for  Scheduled
Caste weaver: at a cost of Rs 168
lakhs and 12 collective socielies

Scheduled Tribes weaverg at a cost of
Rs. 249 lakhs during thig year.

Shri Chintamoni Panigrahi:
is this collective society?

Shri Datar: Let me now complete;
this is all that I have got,

Mr. Deputy-Speaker The hon.
Member says that he does not follow
what exactly the adjective ‘collective’
means.

Shri Datar: I shall try to throw
some light on this, later. It may be
as the hon, Members say that it may
have a general meaning or a specified
meaning also,

There was considerable damage in
Orissa State last year due to floods and
the State Government spent about Rs.
3 crores over flood control measures.
There is a proposil to spend a fairly
large amouht i 1961-62 and the dealre
is that as far as possible something
should be done to avoid recurrence of
these things.

Shri Msahanty raised some objection
to the appointment of a press liaison
officer. He will note that this parti-
cular officer wag appointed and sta-
tioned at Calcutta in June 1980 and
the very coalition Government of

What
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which my hon, friend spoke so war-
mly had appointed him and his office
had been stationed at Calcutta because
it was considered that Calcutta was
the nearest—and one of the biggest
cities—place in India and therefore it
was felt that it would be better to
have a press liaison officer there.

Shri Mahanty: Sir, on a point of
order. My belonging to a particular
party does not ltake away my right
to pre.ent a particular objection and
then bring it to the kind notice of
the hon. Minister and the hon, Minis-
ter is expected to bring to bear his
very sympathetic consideration on
that point and not just dismiss it say-
ing tha! because I belong to a parti-
cular party, I have no right to bring
forward that point, My point of or-
der, therefore, is that if the hon.
Minister's consideration is clouded by
such things, the debate would be fu-
tile.

Shri Datar: They are not clouded
at all,

Mr. Deputy-Speaker: There is real-
ly no point of order, But I think his
vision is not clouded but rather brigh-
tened by the feelings that he has for
that party to which the hon. Member
belongs, He thinks that that party
could not do anything wrong and that
whatever might have been done by
them must be correct. That is the an-
swer that he has given,

Shri Datar: That is an argument
in my favour, Sir. Theoretically the
hon. Member has every night but in
substance that right has very little
value because the coalition Govern-
ment considered it necessary to have
a laison officer and they must have
done »0 on account of certain reasons,
Therefore, for us at this stage to drop
the whole affair, the whole work car-
ried on by them would not be proper.

Shri Chintamoni Panigrahl: 1 do
not belong to either of the coalition
parties. T would like to know the rea-
sons. Shri Mahanty could be answer-
ed that way.
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[MR, SPEAKER in the Chair]

Bhri Datar: The next item is about
the establishment of the youth hostels.
The Orissa Government had decided
to establish two youth hostels, one
each at Bhubaneshwar and Gopalpur
during the current financial year.
As regards Bhuaneshwar, the Gov-
ernment of India have already sanc-
tioned Rs. 20,000, out of the grant of
Rs. 40,000, to be given to the youth
hosiel scheme. Regarding the remain-
ing grant, they have been moved to
release the same. The entire grant of
Rs. 40,000 will be utilised in making
the necessary additions and alierations
to the exisling dak bungalow at
Khandgiri and make it suitable for
use as a youth hostel.

As regards Gopalpur, the Govern-
ment of India have been moved to
sanction Rs. 40,000 during the current
financial year and that question is
now under the consideration of the
Government of India. The moment
the Government takes a decision, fur-
ther action will be taken in that res-
pect also. These are some of the im-
portant points on which I have tried
to throw such light as I could do at
this stage.

Lastly, I may refer to the question
of printing raised by my hon. friend.
So far as printing is concerned, nat-
urally, paper is required and the for-
mer Government there considered that
it was essential. Therefore, it would
not be proper to deprive the present
administration of that amount of
paper which is essential

One hon. Member raised an objec-
tion and I wish to make a reference
to it more or less in a lighter veln.
My hon. friend contended that a num.
ber of officers from the Orissa Gov-
ernment will have to come to Delhi.
That is true to a certain extent, but
for that, if I may say so, my hon.
friend is equa'ly responsible, be-
cause he naturally raises—and he is
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eniitled to raise—a number of ques-
tions for answer on the floor of the
House, and we have to get information
from the State officers also. All the
same, 1 would assure this House that
Government are anxious to see that
proper economies are effected to the
extent possible.

These are the various important
points that were raised by hon. Mem-
bers and 1 hope the House will agree
in sanctioning these amounts.

8hri Mahanty: Our views regarding
the press liaison officer may kindly be
communicated to the Orissa adminig-
tration for applying second thought
to this question.

Mr. Speaker: Government is al-
ways watching whaiever is happen-
ing.

Shri B. R. Bhagat: I wish to say a
few words. My hon. colleague has
replied to almost all the points raised
in the course of the debate on the
supplementary demands for grants.
But there are a few points left over
for me to reply. The pattern of sup-
plementary demands for grants as
mentioned in these papers is more or
less the same as we have in this
House for the Government of India.
The foot-notes also give the details
regarding the specific items.

The hon. Member, Shri Chintamoni
Panigrahi, raised the question as to
why the foot-notes are not complete.
He suggested that the foot-notes
should be more full and the picture
should be clearer. His suggestions can
only apply to the demands in future.

As for other points raised, my hon.
colleague has replied and tried to give
as much information as he could, and
1 shall endeavour to reply to some of
the points left over. If necessary, in
future, if such demands come, we will
see that the suggestions made by the
hon. Member are communicated to
the Orissa Government, whether they
are made in this House or in the next
Assembly of the Orissa State, namely,
that the information should be rup.
plied in full.
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In the present list, we have the sup-
plementary demands amounting to a
total sum of Rs. 440’9 lakhs a5 a
gross figure, of which Rs. 243:20 lakhs
is on revenue account and Rs. 1972
lakhs is on capital account. But a
large part of it is met out of the
savings, receipts and recoveries dur-
ing the year. So, the net figure of ad.
ditional expenditure that is sought to
be covered under these demands is
only Rs. 156 lakhs. About Rs. 3 crores
are met by savings. If you see the
total budget of Orissa, which is about
Rs. 62 crores Rs. 42 crores are on
revenue accounl and the resl is on
capital account. So, the supplemen-
tary demands come to two to three per
cent. only of the original grant.
Therefore, this is not a very exiraor-
dinary state of affairs. It is quite
normal that such excesses occur which
are covered under the supplementary
grants. The House knows that even
the various supplementary demands
for which we come to this House in
respect of the Central budget present
more or less the same picture. I only
wanted to say that so far as these
amounts or the supplementary de-
mands are concerned—the  political
situation may be extraordinary—there
is nothing extraordinary; and so far
as the financial or other gituation s
concerned, the position is not extra-
ordinary.

Shri Mahanty raised a point about
the loans and advances, and particul-
arly about the loans given to large
and medium industries. He made
that point, although he did not object
to assistance being given to industries
for the speedy devglopment of indus-
tries in the States of Orissa. Obviously
he cannot object to it. But what he
said was that instead of loans, the
State should resort to equity partici-
pation. As a principle, it may be
good. I may have a difference of
opinion, but T am not disputing the
principle he has raised. But the
specia] conditions in Orissa are such
that the State is obliged to come to
the assistance of the Industriex in the
shape of Joans and not in the shape of
equity participation. {Interruption) .
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Some hon. Members rose—

_ 8hri B. R. Bhagat: Let hon. Mem-
bers bear with me for a minute or
two. The experience of the State
Government is that they have burnt
their fingers in equily participation.
For example, I am told that they took
some shares in Orissa Textiles or some
other unit. 1 think several years have
elapsed by now and they have not got
any dividends, Therefore, for a
Btate like Orissa, which is interested
in maising the living standards of her
peop'e, particularly  through speedy
industrialisation—a large part of
Orissa is very backward, with tribal
people  iving in forests and  other
areas—what is needed is no doctrin-
aire or ideological approach,, nor
ques.ions as to how participation in
industry should be done. The more
important point is, how speedily and
how quickly the industries are to be
developed there.

So far as the smaller industries are
concerned, the hon.  Member aiso
agrees that !oans may be better and
nol equity participation. But even for
large and medium industries, purely
on practical grounds, the Orissa Gov-
ernment should feel that loan is better
than equity shares. That is the pure
consideration which should weigh.

Some Hon. Members rose—

Mr. Speaker: [ am not going to
allow such interruptions. Hon. Mem-
bers must feel that there can be
honest difference of opinion in  this
matter.

Shri Chintamoni Panigrahirose—

Mr. Speaker: Order, order. It is a
question + of experience: loans or
equity. The hon. Minister may go on.
There could be a hundred suggestions.
But therc ought to be an end to this.

Shri B. R. Bhagit: Another point
raised was about the Hirakud project
and the disposal of the machinery.
We want a sum of Rs. 5 likhs for
setting up a repairing unit for mak-
ing the disposal machinery, which
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was left over afier the completion of
the Hirakud project, usable. It has
been alleged, and some complaints
have been made, as to why, after all,
s0 much time was taken and yet why
we have not been able to dispose of
them. The fact is, Hirakud project
is a project to the value of Rs. 64
crores. After completion, whatever
machinery could be wused in other
projects were disposed of on account.
Then, some of the machinery which
could not be used were in category B.
yood machinery were disposed of for
use in other projects, Certain re-
coveries were credited to the project.
But Rs. 50 lakhs worth of machinery
in a project of Rs. 64 crores are such
that they cannot be used without re-
pairs and without making them
usable. That is why an amoun! of
Rs. 5 lakhs has been asked for setting
up a new unit where this machinery
could be made usable.

The hon. Member may know thatl
the State Government took charge of
this project only on 1st April, 1960
Meanwhile they had been speedily dis
posing them of. Now they have come
with the request for this amount for
making this machinery usable and
disposable. Whether this  amount is
much or low, I am not in a position to
say. But so far as my information
goes, there has been proper estimating
and Rs. 5 lakhs would be needed for
seting up this factory to make ade.
quate repairs to the machinery and
make it usable.

Another point was raised about the
question of beautifying the avenues
in Bhubaneshwar and planting trees.
The hon. Member complained that
when there is 8o much shortage of
drinking waler, we should not go in
for this expenditure for beautifying
the avenues and planting trees. This
ig the first time we have heard objec-
tion Against planting more trees.
Apart frém beautifying, plantation of
trees affects the weather. .. . ..
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Shri Chintamoni Panigrahi: Will
the hon. Minister look to the break-up
of thic Rs. 70.000”

Shri B. R. Bhagat: His objection was
mainly not that it is Rs. 70,000 but
when drinking water is not available,
why we are planting trees.

Shri Chintamoni Panigrahi: I did
not object to planting trees. 1 said,
when  there is no drinking water
available in the villages, is it neces-
sary to spend Rs. 70,000 in beautify-
ing the new capital? That was my
objertion.

Mr. Speaker: All of them have gol
their own places. But can anybody
say there should be no tree until all
wells are dug? There iz a question of
propaortion.

Shri B. R. Bhagat: The hon. Mem-
ber means that we are  neglecting
water supply. It is not a fact. That
is what I am precisely explaining. The
main ground on which he objects does
not hold any waer, because there is a
provision of Hs. 2 lakhs  for
Bhubaneshwar alone. There is a pro-
vision of Rs 17 lakhs under urban
water-supp!y and also Rs. 10 lakhs for
rural water-supply. So, it does nol
mean that we are neglecting drinking
wa'er-supply in the rural or urban
areas and we are spending a huge sum
of R« 70.000 on planting trees and in
beautifying the places

With these¢ words, I commend the
demands to the acceptance of the
House.

Shri Datar: In Orissa, a rather un-
usua] expression is used, viz. collec-
tiye co-operative societies. ] wanted
to know the meaning. I am told they
are cooperative societies for collecting

matgerials.

Shri Chintamoni Panigrahi: In the
Planning Commission’s note. there is
no mention about collective co-
operative societies.

It is an expression

Mr. Speaker:
The hon. Member

used in Orissa
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must understand it from them. No-
body seems to be responsible for it
here.

Two hon. Members have moved cut
motjons—- Shri Mahanty and Shrt
Panigrahi. Does Shri Mahanty want
to press any cut motion?

Shri Mahanty: 1 want to press all
my cut motions.

Mr. Speaker: I will now put the
cut motions moved by Shri Mahanty
to the vote of the House.

The cul motions were put and

negatived,

Mr. Speaker: Is Shri  Panigrahi
pressing his cut motjons”

Sbri Chintamoni Panigrabi: Yes

Mr. Speaker: 1 will put the cut
motions of Shri Chintamony Panigrahi
to the vote.

The cut motwns were put and
negatired,

Mr. Speaker: Now the question is:

“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third column
of the Order Paper be granted to
the President out of the Consoli-
dated Fund of the Sta‘e of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1861, in respect of the fol-
lowing Demands entered in  the
second column thereof:—

Demand Nos 2. 3 4, 598, 8 9,
10, 11, 12, 15. 16,17, 18, 19, 20, 21,
22, 23 24, 25 28 28 30, 31, 33
34. 36. 37, 39, 4] 43 44 48 91, BB,
58 and &0

The motion war adopted





